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LEGISLATIVE ASSEMBLY.
Tuesday, 16th February, 1932.

The Assembly met in the Assembly Chamber of the Council House at
Bteven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

CONTROL AND MAINTENANCE OF RESERVED SUBJECTS OF POLICE, INCOME-
. TAX, ETC.

374. *Mr. Badri Lal Rastogi: (¢) Will Government ' dly state how
the reserved subjects such as Police, Income-tax, Post" Office, Railways,
ete., are controlled and maintained by the Local Governments %

(b) Do the Local Governments contribute towards or bear the expenses
of their maintenance?

(c) How are the accounts of the Local Governments and the Govern-
ment of India calculated and reconciled at the time of the annual Budget?

The Honourable Sir George Schuster: It appears from the Honourable
Member’s question that he has not correctly understood the position re-
garding Central and Provincial finance under the present constitution and
the financial relations between the Central amnd Provincial Governments.
It is hardly possible to remove the misunderstanding by means of a ques-
tion and answer in the House, but I shall be glad to explain the position
to the Honourable Member at any time convefient to him.

APPLIOATION OF THE 10 PER CENT. CuT IN PAY TO DUFTRIES AND RECORD
SoRTERS.

375. *Mr. D. K. Lahiri Chaudhury: (g) Will Government be pleased to
state whether duftries and record sorters have been brought under the 10
per cent. cut in pay?

(b) Do these men get the benefits of superior services, e.g., half pen-
§ion, ;eave and travelling allowances on the conditions applicable to:the
atter

~ "(¢) In case duftries are called upon to undergo a sacrifice in pay like
higher paid men, do Government propose also to let them have the
benefits which the latter enjoy? If not, why net?

(d) How many duftries have been fortunate to reach above Rs. 40 a
month, and what is the total number employed?

‘The Homourable Sir James Orerar: (z) and (). Duftries and Record
Qorters are as & clags exempt from the caf, but a few Reeord - Sorters
who are in recelpt of personal pay in addition to the maximum of the grade

( 807 ) ; A
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are subject under the rules to a cut of ﬁalf the excess above the exemp-
tion limit of Rs. 40. I have not the figures which the Honourable Mem-
ber requires, but they are being collected.

(b) and (c). These men are eligible for pension equal to half their pay
subject to a maximum of Rs. 20. They are treated under the rules as
inferior servants and are entitled to the leave and travelling allowances
admissible tc Government servants of their grade. I see no reason for
treating them in the same manner as other Government servants belonging
to the superior service in regard to these conditions of service.

EXEMPTION FROM SURCHARGES IMPOSED BY THE INDIAN FINANCE (SUPPLE-
MENTARY AND EXTENDING) AOCT.

376. *Mr. G. Morgan: (¢) Will Government be pleased to state what
exemptions have been granted from the surcharges imposed by the Indian
Finance (Supplementary and Extending) Act, 1931?

(b) Do Government propose to embody these exemptions in formal
legislation? If so, when?

The Honourable Sir George Schuster: (a) I understand the Honourable
Member’s question to refer to surcharges on customs duties and to the
assurance which I gave in this House on November 14, 1981, in the course
of the debate on the Emergency Finance Bill. Three notifications have
been issued, exempting—

(1) foreign salt (from the surcharge on the additional import duty
only),

{(2) cashew nuts, and

(8) cigarettes of a value not exceeding Rs. 6 per thousand,

(b) The exemption relating to salt will come up for separate considera-
tion in connection with the question of extending the life of the Salt (Addi-
tional Import Duty) Act. The Government are not yet in a position to
submit final recommendations to the Legislature in respect of the other
two items. Further they consider that, standing by themselves, they are
hardly sufficiently important to justify the preparation of a separate Bill.
In these circumstances the Government do not propose to introduce a
special Tariff Amending Bill this session.

Mr, G. Morgan: Will the Honourable the Finance Member say whether
this remission automatically goes on to the 31st March, 1933, without the
Legislature having the matter put before them?

The Honourable Sir George Schuster: No, Sir. I do not think the
position quite extends to that date. For instance, as regards cigarettes
duty exemption, we are watching the effects of the exemption which we
have made and it is quite possible that if results indicated certain con-
clusions, we might come to the House before the 31st March, 1983. I can
hardly commit the Government further than that on that subject. -

CONDONATION OF BREAK IN SERVICE OF STATE RArLway 'Emoms.
377. *Lieut.-Oolonel Sir Henry Gidney: () Will Government plesse

state-the policy underlying condonation of break of service of employees em-
ploved on State Railways? ' )
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(l;) Will Government please state whether it is a fact that the Agents
of certain Railways refuse consideration of condonation of break of service
till the time of the retirement of the employee concerned?

(c) If the answer to part (a) be in the affirmative, do Governmenb
propose to instruct all Agents to discontinue this practice and to inform
an emplovee soon after his re-engagement as to whether his previous
services afe to be condoned or not? ‘

Sir Alan Parsons: (a) to (c). It has been the ordinary practice in the
past not to consider questions affecting the gratuity of an employee, such
as condonations of breaks of service, until the employee retires or is about
to retire. The reason for this practice has been that a premature con-
sideration occupies considerable time, very often with no tangible result.
In view, however, of the large number of persons recently discharged to
whom it is hoped, when conditions improve, that re-employment will be
offered, the Railway Board are considering whether the past practice should
not be modified.

Lieut.-Colonel Sir Henry @idney: Will the Honourgble Member please
explain exactly what he means by the word ‘‘modify’’. Am I to understand
that the Government intend to alter the policy that is to-day practised
regarding condonation of break of service? Or am I to understand that
the 1929 Railway Board orders on this matter will be rescinded?

Sir Alan Parsons: It is the question of rescinding the Railway Board’s
orders of 1929, and substituting other orders for them that is now under
the Railway Board’s consideration. I expect we shall arrive at a con-
clusion very shortly, probably within a week.

Lieut.-Colonel Sir Henry @idney: Arising out of the Honourable Mem-
ber’s reply, and in view of the thousands who have been recently retrench-
ed sand who must be re-employed when trade resumes normal conditions, '
will he please inform the House whether condonation of break of service
will ipso facto carry with it not only service performed but a claim on all
leave and furlough earned during that period of service?

Sir Alan Parsons: That, Sir, is a question of which I must obviously
have notice.

CUTS IN SALARIES OF RATLWAY EMPLOYEES.

378. *Lieut.-Oolonel Sir Henry Gidney: Will Government please state
whether the retrenchment cuts in salaries of Railway employees are made
in strict consonance with the statement made by the Finance Member in
the Legislative Assembly with particular reference to the 10 per cent. cuts.
and the inclusion in it of the surcharge of 25 per cent. in the income and
super-tax? If not, why not? : = :

Sir Alan Parsons: The answer to the first part of the question is in
the affirmative. The second part therefore does not arise. ‘

REVISED RATES OF PAY OF GOVERNMENT SERVANTS.

379. *Lieut.jflolonel Sir Henry @idney: Will. Government please stdte
whether the revised rates of pay for the various grades of Government ser-
vices recommended by the Retenchment Committee and accepted by the

A2
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Government of India will be applied to employees who entered into service
before the date of the introduction of these rates when such employees are
promoted to the higher grades?

The Honourable Sir George Schuster: The whole question of revised
rates of pay, including the subsidiary point raised by the Honourable
Member, is still uader consideration by the Government of India.

Dr. Ziauddin Ahmad: When do the Government expect to arrive at a
decision on this point?

The Honourable Sir George Schuster: I am afraid I am not in a posi-
tion to prophesy.

TERMINATION OF THE SERVICES OF TEMPORARY ENGINEERS ON STATE
RAILWAYS.

380. *Lieut.-Colonel Sir Henry Gidney: Will Government please state if
it is a fact that the orders relating to the retrenchment on ‘State Railways
definitely stated that the services of all temporary engineers on the various
railways should be terminated?

Sir Alan Parsons: The answer is m the negative.

Lieut.-Colone] Sir Henry Gidney: Arising out of the Honourable Mem-
ber’s reply, will he kindly inform this House whether or not it is a fact that
the Railway Board’s circular letter of 1931 regarding retrenchment on Rail-
ways, which I understand applies to all appointments including the Engi-
neering Department, distinctly lays down that the order of precedence in
regard to retrenchment shall be ﬁrstly temporary employees, next ineffi-
ciency, then least efficiency and so on? .

Sir Alan Parsons: I believe the Honourable Member has correctly
stated the purport of that letter. R

Lieut.-Colonel Sir Henry @idney: Arising out of that reply, will the
Honourable Member inform this House whether or not it is a fact that the
Railway Board asked for the recommendation of five temporary engineers to
be appom’ced to the lower gazetted service and that four such temporary
engineers have been recommended by the Agent of the Great Indian Penin-
sula Railway and that two of these temporary engineers, Messrs. Vatcha
and Hill, whose agreements expired in October and December, 1931, have
been re-employed, and their names are borne on the cadre of the lower
gazetted service?

Sir Alan Parsons: That again is a question of which I must obviously
have notice.

Lieut.-Colone] Sir Henry @idney: The Honourable Member admits mv
statements to be correct, and yet when I ask him about the interpretation

of the order . . . . .

Myr. Predident (The Honoursble 8ir Ibrahim Ra.hmtoola) Is the
Honourable Member asking any supplementary question now? The
Honourable Members on the Treasury Benches are entitled 4o sk for notice.
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Lieut.-Colonel Sir Henry Gidney: Well, Sir! Since the Honourable
Member cannot reply to that, will he inform this House whether he himsel
does not consider his own reply unsatisfactory? (Laughter.) -

LOWER GAZETTED SERVIOE ON STATE RAILWAYS.

381. *Lieut.-Colonel Sir Henry Gidney: Will Government please state
whether it is a fact that the lower gazetted service of State Railways is
reserved for subordinates promoted to official grade?

Sir Alan Parsons: As stated in the memorandum placed before the
Central Advisory Council, the Lower Gazetted Service is intended essen-
tially for specially selected subordinates, with no outside recruitment.

Lieut.-Colonel Sir Henry @idney; Will the Honourable Member kindly
inform this House whether or not it is a  fact that in "the rules pro-
mulgated for bringing the lower gazetted staff into existence, it is definitely
laid down that no outside recruitment will be made, and that the service
will be manned entirely by promoted subordinates?

Sir Alan Parsons: To the best of my recollection, <'r, when the ser-
vice was started, it was contemplated that it would then be recruited
partly by the transfer of people already serving in the local traffic or engi-
neering services. It is for that reason that it has not been recruited wholly
by the promotion of subordinates. -

Lieut.-Colonel Sir Hemry @idney: Will the Honourable Member
inform this House whether or not it is fact that Agents have informed
temporary engineers that they cannot be recruited for the lower gazetted
service owing to the fact that this service is entirely recruited for? I have
ggt zﬂ letter with me from the Chief Engineet, Eastern Bengal Railway, to
this effect.

Sir Alan Parsons: If the Honourable Member has alreadzagot the in-
formalion, he does not require it from me. In any case I have not got
it.

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member accept
it from me as ecorreet that this is the view held and practised on
Railways?

Dr. Ziauddin Ahmad: May I ask whether in the interests of efficiency
it is desirable to have less qualified men promoted from the lower grades
and to keep out highly qualified men who want to enter the service?

Sir Alan Parsons: This particular service was created mainly for the
promotion of qualified subordinates. I do not think -therefore that the
Honourable Member’s question ariges.

1382—384.
APPOINTMENT OF ASSISTANT TRAIN CONTROLLERS ON THE NORTH WESTERN

RarLway.

385. *Mr. B. V. Jadhav (on behalf of Mr. 8. G. Jog): (a) Witk reference
to the replies given by the Honourable the Railway Member to my starred
question No. 1292, on the 18th November, 1981, and Mr. Lalchand

o

tQueetions withdrawn by the questioner.
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Navalrai’s staired questlona Nos. 1361 and 1362 on the 18th of the same
month, will Government please say. whether the. .informations; called for

from the ‘Agent, ‘North’ Western Railway, regarding the Assistant Train
Controllers has been received by them?

(b) What is the cause of so much delay in replying to these questxons"

(c) Are Government aware that these Train Controllers are living in
great anxiety to know their eventual fate and do Government intend to
relieve ‘them of their present plight? If so, when? If not, why not?

(d) Has there ever been such a parallel in Government offices where
men are not confirmed for years together and when once confirmed they
are again reduced to a temporary grade and no action taken for months
togetheér to re-confirm them or pass orders one way or the other?

Sir Alan Parsons: (a) and (b). The information has just been received
and replies will be laid on the table shortly.

(¢) and (d). I would refer the Honourable Member to my reply to his
question No. 1291 on the 18th November, 1931. I understand that the
-confirmations which were countermanded were not made with the personal
approval of the Agent; and that, when the matter eventusally came to his
notice, the Agent was satisfied that the confirmations had been erroneously
made and that the only satisfactory manner of rectifying the position which
had arisen was to countermand the confirmations. This was within the
c8mpetence of the Agent, and Government do not propose to intervene
or to search for parallels in Government Offices.

TICKET-CHECKING ON THE NOBTH WESTERN RAILWAY.

386. *Kunwar Hajee Ismail Ali Khan (on behalf of Khan Bahadur Haji
Wajihuddin): (a) Has the Railway Board seen the circular issued by the

Divisional Superintendent, Delhi Division, drawing attention to the follow-
ing case:

A third class bogie was checked by an officer and inspector and
out of 42 passengers in the carriage 35 were travelling with-
out tickets? )

(b) Are Government aware that the Railway Board is loosing a con-
siderable amount of money on account of the system of checking tickets
now being practised in the North Western Railway?

(c) Is it not a fact that the Railway Board is trying many experiments
fot checking tickets?

(d) Have Government considered the question of reverting to the old

system of checking tickets by a traffic staff at the railway station supple-
mented by a comparatively better paid staff under audit?

Sir Alan Parsons: (q) The Railway Board have not seen the circular

referred to, but I understand that a circular was issued in which atten-
tion wag drawn to this case.

(b) I am not prepared to accept the implication that the system of
checking tickets is leading to & loss of considerable revenue,

(c) Various methods of checking tickets are in force on different rail-
ways, each necessitated by local condltlons Some of these may be con-
sidered as experimental.

R

(d) Yes. The system referred to was not in foree on all raxlwuvs
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Desparcr oF Britisk TROOES FROM INDIA TO CHINA.

387. *Mr, Gaya Prasad Singh: Is it a fact that Government have
advised the P. & O. Company to keep boats in readiness for the
immediate embarkation of British troops from India to China? What
troops, if any, have started, or are going to start for China; and for what
purpose? How will their expense be met? S

Mr. @. M. Young: Neither the P. and O. nor any other shipping com-
pany has been asked to keep ships in readiness for the transportation of
troops to €hina. No troops have been sent, or are about to he rent to
China from the Indian establishment. One battalion of British Infantry,
which would in any case be leaving the Indian establishment shortly in
the normal course of reliefs, is being sent to China by His Majesty's Gov-
ernment, but this will involve no expense to Indian revenues.

INTERCEPTION OF A TELEGEAM ADDRESSED TO ME. ToM WILLIAMS.

388. *Mr, Gaya Prasad Singh: (a) Is it a fact that a -able addressed
to Mr. Tom Williams, M.P., by Miss Mira Ben, was intercepted and
withheld; the money was refunded after many days; and the cable sent
by post was delayed? If so, why? , )

(b) What was the text of the cable; and what was objectionable in it?

(c) Will Government kindly state how many cables sent from India to
England were intercepted, or stopped, since November, 1931?

The Honourable Sir Joseph Bhore: (q) A message as describel was
withheld- under the orders of the District Magistrate, under Section 5 (1)
(b) of the Indian Telegraph Act, 1885 (Act XIIT of 1885). The cost of
the telegraph was refunded six days later. Government have no informa-
tion as to whether a copy sent by post was delayed.

(b) The same considerations which led to the issue of the orders referred
to under part (a) preclude me from giving the Honourable Member the in-
formation he asks for.

(c) The information is not available.

Mr. Gaya Prasad 8Singh: The District Magistrate of what place inter-
eepted that cable, Sir?

The Honourable Sir Joseph Bhore: Ahmedabad.

Mr. N. M, Joshi: May I ask whether the Government were afraid that
there would be an explosion in Great Britain if the cable was aliowed to
be transmitted? o

The Honourable Sir Joseph Bhore: May I point out, Sir, that so far as
the Posts and Telegraphs Department was concerned, they merely car-
ried out the instructions issued to them by the District Magistrate under
the appropriate section of the law.

Mr. N. M. Joshi: May I ask whether this question is not addressed to
the Government of India and not to the Postal Department only? We want
& reply from the Government of India.
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The Honourable Sir Joseph Bhore: This is a:iﬁa‘tfef, Sir, which concerng
the local provincial administration and not the Government of India.

_ Sardar Sant Singh: May I ask if there is any reason why the informa.-
tion. should. be withheld from this House since it is. required in ordar to

judge whether the District Magistrate exercised his discretion rightly or
wrongly ?

The Honourable Sir Joseph Bhore: May I point out to my Honourable
friend that it would be very difficult for me to give publicity to a mnessage
the contents of which were considered objectionable and therefore with-
held by the District Magistrate. *

i . .
Sardar Sant Singh: May I know if the Government of India consider
those contents objectionable even now?

The Honourable Sir Joseph Bhore: As Head of the Posts and Telegraphs
Department I:am not competent, Sir, to express my own opinion in regard
to the character of that message.

Diwan Bahadur T. Rangachariar: May I ask whether the Government
of India ewercise any control in these matters over the District Magis-
trates?

The Honourable Sir Joseph Bhore: No, Sir. The law is perfectly clear
on this point, namely, that the officials of the Postal Department must
carry out the instructions issued to them by the District Magistrate.

Sardar Sant Singh: But what objection can the Homourasble Member
have to supplying this information to the: House now?

The Honourable Sir Joseph Bhore: For the same reason that I cannot
give publicity to a message the contents of which were comsidered to be
objectionable.

Diwan Bahadur T. Rangachariar: Do I understand the Honourable
Member to say that the Government of India have no right to control the
actions of District Magistrates ?

The Honourable Sir Joseph Bhore: I have already pointed out, Sir,
that in this matter the Government of India are not toncerned. It is the

action of a provincial official acting under the orders of the Provincial
Government.

Diwan Bahadur T. Rangachariar: We understand the Government of
India have supreme control in these matters. We understand the Gov-
ernment of India have general powers of superintendence, direction and
control in these matters. ’

The Honourable Sir James Crerar: The position, Mr. President, is this,
that the Telegraphs Act gives certain powers which can be exercised statu-
torily by the Local Government. The Local Governmest, in exeroising
those powers, are no doubt subject to the general superintendence, diree-
tion and contro’ of the Government of India, but the Govermment of India
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naturally, in exercising. their powers of superintendenée, - divection ‘ and
control, do.not ?aka.upon themselves to.interfere in:every case with the
detailed application of the powers by the loeal authorities.

Mr. N. M. Joshi: May I ask whether the Goverfiment of India: ‘will
reconsider their policy of preventing telegrams going to Great Britgin,
inasmuch as there is absolutely no danger of any explosion taking place
in Great Britain. We can understand the plea of a possible explosion as
a result of publication in India, but I would like to know why any tele-
gram should be prevented from being published in Great Britain.

The Honourable Sir James Orerar: The Honourable Member’s question,
1 think, is one of general policy as to whether the Government of India
chould in no case retain their statutory power to intercept messages. If
s0, my answer is in the negative. I do not consider it proper for Govern-
ment to divest themselves, in the exceptional circumstances prescribed by
the law, of that ultimate authority.

Wr. N. M. Joshi: I wanted to know the object of that policy. Sir.

The Honourable Sir Jameg Crerar: The object of that policy is the
“public interest’.

Mr. K. Amed: In view of the fact that the Government of India are
in full possession of the contents of this telegram to Mr. Tom Williams,
M.P., do Government propose, for the benefit of the House, to explain
matters in an easy way, so that the House may be convinced and at the
same time, it will not infringe the rule so much, as the Honouralile Mem-
ters on the Treasury Benches are probably apprehending?

The Monourable 8ir James Orerar: I do not think that the course some-
what obscurely hinted at by the Honourable Member would be for the
benefit either of the House or of the public. - ‘

Mr. K. Ahmed: In order that this storm in a tea cup may be removed,
there are people who will be quite satisfied, as I might tell the Honourable
Member, if the Government follow ways of explaining things in such a
way '

Mr. Presidemt (The Honourable 'Sir Thrahim Rahimtoola): The Honour-
able Member has been repeatedly reminded, that he can only ask supple-
‘mentary questions and not make statement.

Mr, K. Ahmed: If you will wait, Sir, T will. That being the case, do
Government propose to publish facts for the information of the public?
‘Will it not at the same time serve the purpose of answering supplementary
-questions\by high officials of Government? »

Sir Cowasji Jehangir: May I ask the Honourable the Home Member
under what suthority do the Government of India exercise their powers
of direction and control? ‘

The Honourable Sir James Crerar: I will invite the Henourable Mem-
ber’s attentio®'to the prescription of the Act which will be found in the
Library.
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. Sir.Oowasji Jebangir: The:Government of India Act gives the (I?bwét,to
the Government of India of direction and control. My question is under
what conditions and when do the Government of India exercise those

powers? Do they or do they not interfere with the Provincial Govern-
wments very often and frequently?

'The Honourable Sir James Crerar: My answer to the Honourable Mem-

ber’s question is that the conditions would depend on the circumstances
of the -case.

Sardar Sant Singh: Will the Honourable the Home Member be pre-
pared to disclose the contents of the telegram if the galleries are cleared
and the Press is sent out?

(No answer was given.)
ForEcoiNG ExcEss FARES ON THE EAST INDIAN RAILWAY

389. *Khan Bahadur Haji Wajihuddin: (a) Has the attention of Gov-

ernment been drawn to paragraph 82 of Messrs. Moody and Ward’s Report
where they have said:

_““This attitude is partly due to their (Accounts Department) t‘raditions, and
upbringings which teach them invariably not to refund or forego a single pie of
revenue. however strong a claim may be morally, except under legal compulsion.’

(b) Will Government please state if the Accounts “Department. foregoes

excess fare and penalty charges or the Chief Commercial Manager, East
Indian Railway?

_Sir Alan Parsons: (g) The remarks quoted by the Honoursbie Mem-
ber taken from paragraph 62 (not 82) of the Moody-Ward Committee’s
Report were made in the course of a discussion as to the authority that

should control the ticket-checking staff, East Indian Railway, and has refer.
ence only to that point.

(b) As the Accounts Department does not control the ticket-checking
staff on the East Indian Railway the question of that department. foregoing
excess fare and penalty charges does not arise, the power resting with the

Divisional Superintendents under the control of the Chief Operating Sup-
erintendent.

Lieut.-Colone! Sir Henry @Gidney: Will the Honourable Member inform
the House whether or not the Government subscribe to the recommenda-
tions of the Moody-Ward Report? '

Sir Alan Parsons: The recommendations contained in the Moody-Ward
Report have been adopted on the East Indian Railway.

Lieut.-Oolonel Sir Henry Gidney: Are you prepared to adopt them om
any other railways or have they reasons to reject them?

Sir Alan Parsons: We are not certainly prepared to adopt them on other
railways without due consideration, for conditions may differ.

Dr. Zisuddin Ahmad: If the recommendations are good they ought to
be adopted everywhere and if they are not good, they ought not to be
adopted on the East Indian Railway also.

Sir Alan Parsons: I do not agree Withi’,the H'onburaiytle,'Member. that
because a particular system is found to be good on one particuler railway
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it should thex;efore be adopted on other rallways where' ddntﬁtlons -are
different. .

VOCATIONAL TRAINING IN THE ARMY.

390. *Sardar G. N. Mujumdar: Will Government be pleased to state,
in connection with the vocational training in the Army:.

(a) whether soldiers are sent to the vocational training centres
and schoolg in England if so, to what institutiong and what
their annual number is;

(b) whether they are sent to any fectones, training centres or work-
shops in England;

(c) what the annual budget in,detail is regarding vocational train-
ing in the Army;

(d) whether the soldiers are given leave with pay or are deputed
on duty;

(e) the fees which are required to be paid for the mstructlon of
each seldier;

(f) whether it is a fact that in certain courseg soldiers ag well as
their wives get a chance of learning a vocation which will be
useful and helpful to them after the soldiers retire on pension;

(9) whether the soldier gets his full pay while he attends the
course;

(h) whether the soldier getg all the allowances such as messing a.nd
kit equipment, military proficiency, educational, ete., wh11e
attending the vocational course of instruction;

= (i) whether the soldier gets his passage both wayg from the Govern-
. ment; if so, what the cost is of a. return passage;

() in case the soldier’s, wife accompaniegs him to attend the course
suitable to her, who pays the passage and fees for her;

(%) whether there is any institution in England such as dairy farms,
etc., wherein arrangements are made to receive soldiers’
wiveg as well for a vocational course; :

(1) whether the soldiers take any course in India preliminary to fit
themselves up when they go to. England .for a: vocatnonal
course;

(m) if so, what the centres, firms, factories, workshops and mdus-
trial institutions in India are where they go for such pre-
liminary training (extra-regimentally);

(n) the figures, for the last ten years, of the soldiers who attended
such courses, ete., for vocational training in Indis, togéther
with their period of service and ranks;

(0) whether they were given Jeave or deputed on duty then; -

(p) whether they received their pay and allowance too;

(9) whether arrangement ig made for vocationsl training for: soldiers
regimentally ; and

(r) whether Indian soldiers are given any opportumtles to train-

themselves for a vocation to fit themselves Ap in their after-
life when they refire on pension?
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Mr. @. M. Young: As this question is a very long one, I lay on*the
table a §tatement giving the information desired by the Honourablé Mem-
ber. j

Qs
Statement.

(@) and (¢). Yes. Abont 500 soldiers due for dischnrge.or transfer to  the

Reserve are sent annually to vocational training centres at Chisledon, Aldershot and
Hounslow.

(¢) A sum of Rs. 20,620 is being provided in_ the budget for '1832-33.  This
provision consists almost entirely of the pay and allowances of the staff maintained
at Army Headquarters to deal with the admrnistration of vocational training. As
stated in my reply to Mr. A, Das’s starred question No. 82 of the current session,
the cost of the actual training is borne by the men themselves.

(d) They are on duty.

(¢) Fees are paid by the soldiers. In India, warrant officers and sergeants pay
Rs. 2 a week and corporals and privates Rs. 1.8-0 a week. The fees in England
vary from 5 shillings to 10 shillings a week, according to the rank of the soldier.

(f) and (k). Soldiers preparing for independent settlement on their own farms are
allowed to take their wives and families to the Chisledon Centre at their own expense.
The women and elder children are also given instruction in certain subjects.

(9) and (k). Yes, Sir.

(¢) and (j). Soldiers are sent for vocational training to England six months
before they are due to complete their term of service in India. They and their wives
travel home at State expense; but this involves no extra cost to Government, as
they would in any case have to be sent home at State expense six months later. Wives
of poldiers accompanying their husbands to a vocational training centre .pay their
own expenses while at the training centre. )

(I) No, Sir.  Soldiers who are given vocational training in India are not given
a course in Eng] .

(m) Does not arise.

(n) Vocational training in India was started in 1924. The following statement
shows the number of soldiers trained annually in India and in England. It ig not
now possible to state their period of service and the ranks they held.

in the Usited | Trained in

Kingdom,
1924 . .. .. 350
1925 . .. ... 400
1926 . .o 500
1927 . . . . . 97 o123
1028 . e 250 T 897
1029 R BT 1 120
1930 .. e e e 500 1 1,185
1931 .o .« . . . .| so00 1,377

(o) They were on duty.

(p) Yes.

(¢) Some soldiers are trained in technical units other than their.own.
(r) No, 8ir. It has not yet been found feasible to do so.



QUESTIONS AND ANSWERS. 819

ORDERS FOR WIRELESS APPARATUS FOR RAILWAY CENTRES IN INDIA.

391. *Mr. Nabakumar Sing Dudhoria: (a) Will Government be pleased
to state whether the Railway Board has recently placed orders abroad for
four sets of Marconi short wave apparatus for installation in important
railway centreg in India providing an alternative when there is interfer-
ence With the normal lines?

, (b I+f :hé answer to part (a) ig in the affirmative, will Government
please state:

(i) the date on which the said order was sent out;

(i) the firm with which the order hag been placed;

(iii) the time by which the sets will arrive in this country;

(iv) the time by which the apparatus will be set up and put into
operations;

(v) the estimated cost of the four sets;

(vi) the probable cost for setting up the four apparasuses;

(vii) whether the Standing Public Finance Committee was consulted
in the matter of purchage of the apparatus; and

(viii) - the names of places in the United Kingdom of Great Bntam
where the railways have set up such apparatus with the same
purpose as the Railway Board has in view?

Sir Alan Parsons: (a) Yes.
(b) (i) 8rd November, 1931.

(i) The Indian Radio Telegraph Company, Limited, Bomb&y,
(iii) The sets have already arrived in the country.

(iv) By the end of March, 1932.

(v) Rs. 1,17,040.

(vi) This is not yet known.

(vii) No. The expenditure was not of that magnitude to require &
reference to the Standing Finance Committee for Rallwavs

(viii) Not so far as the Railway Board are aware.

ADVERTISING OF THE Magh Mela OF ALLAHABAD.

302, *Mr. Nabakumar Sing Dudhoria: Will Government be pleased to

state :

(a) whether publicity was given by the East Indian Railway Admin-

istration 1o advertise the Magh Mela of Allahabad for the
. present year; and if so, in what manner;

(b) the outlay on such publicity literature;

{cy the outlay on other additional arrangements to cope with the
Mela traffic;

(d) whether the publicity attempts have produced thg expected
rggults ; :

(¢) whether the out&ay on pubhcxty and sdditional arrangernents is
expected Yo be recouped; and
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(f) whether the East Indian Railway Administration was cognisant
of the distressing agrarian conditions prevailing in the United
Provinceg in the present year before they started publicity
work and underwent expenses for additional arrengements
for the Magh Mela?

Sir Alan Parsons: (a) to (f). I have asked the Agent, East Indian Rail-
way, for the information required by the Honourable Member.

RETRENCHMENT IN INDIAN PUBLICITY OFFICES IN LONDON AND NEW YORK.

393. *Mr. Nabakumar Sing Dudhoria: Will Government be pleased to
state : '
(e¢) whether any sort of retrenchment has been effected in the
Indian Railway Publicity Offices located in London and New
York; and
(b) if the answer is in the affirmative, the particulars of the retrench-
ment schemes adopted in both or either of those places?

Sir Alan Parsons: (a) and (b). One of the Branches in London has
been closed from the 1st February, 1932. On superior post and two
subordinate posts out of three superior posts and five subordinate posts
have been abolished from that date. The question of retention or other-
wise of another superior post is under consideration.

ABOLITION OF THE X-RAY INSTITUTE AT DEERA DUN,

394. *Mr. Nabakumar Sing Dudhoria: Will Government be pleased to
state :-

(a) whether the X-Ray Institute at Dehra Dun has been abolished;

(b) the reason or reasons for which the said institute was abolished;

(c) the reason or reasens for which the institute was set up at
Dehra Dun;

(d) the total amount that was spent for the purchase of the plant
and machinery in the institute;

(e) the amount that was spent in setting up the apparatus;
(f) the amount incurred in _buildi\ng. the . institute; 4
(g9) the monthly expenditure on the establishment of the institute;

(h) whether all the instruments, etc., have been disposed of after
the sabolition of the institute;

(?) if the answer to part (k) is in the affirmative, the total amount
that the sale has fetched ; and

(j) the party or parties that have purchased the instruments ete.,
after the institute was abolished?

Sir Frank Noyce: (g) Yes. .
(b) and (c). The Institute was established in 1905 to provide for the
systematic study and application..of ;mdiogmphy'inglpdig, ta serve as a
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centre ©of practical instruction and to a Timited extent as a clinic for the
treatment of patients. It was abolished in 1930 because the position had
changed; under the reformed constitution the Central Government have
no responsibility for the maintenance of an institution for the purpose of
rendering advice and assistance in matters relating to medical administra-
tion, which is a provincial transferred subject, or for the treatment of
persons from areas under the control of Local Governments. -

(d) and (¢) It is regretted that the figures are not readily available.

The value of the buildings of the Institute was assessed at
Rs. 1,95,934 in 1928, and that of the site at Rs. 45,837.

(9) Rs. 3,887 in the year 1929-30, ,the last year in which the Institute
was fully open.

(k) and (i) Disposal of the stocks at the Institute is still in progress
but it is anticipated that it will shortly be completed.

(/) The stocks are being disposed of at the best price " :ainable to the
Military authorities, civil institutions, Universities and private medical
practitionqrs, or by auction.

MANUFACTURE OF GALVANISED CORRUGATED SHEETS BY THE TATA IRON
AND STEEL COMPANY.

395. *Mr. Nabakumar Sing Dudhoria: Will Government be pleased to
state :

(a) whether or rot an undertaking was given by the Tata Iron and
Steel Company, Limited, last year, at the time of the im-
position of the duty on galvanised corrugated sheets, to im-
prove and increase their sheet mills during the year;

(b) if the answer is in the affirmative, what steps the Tatas have
since taken to implement this undertaking;

(c) whether they are aware that a foreign company is being introduc-
ed for the purpose of manufacturing corrugated sheets at the
expense of the Tatas;

(d) if the answer to part (c) is in the affirmative, are Government
in a position to state the detailed terms on which that com-
pany is being introduceds

(e) if Government have any information as to whether or not the
Tatas ascertained that any strictly Indian concern formed
with Indian capital was prepared to come to their help in
the matter before the foreign company was invited ; and

() whether the Government of India was made duly cegnisant of
* this move on the part of the Tatas?

The Honourable Sir George Rainy: (¢) No such undertaking was given
by the Company. ’

(b) Does not arise.

(¢c) The answar is in the negative.

(d) to (f). Do not arise. - foeh
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APPOINTMENT OF SIEHS To THE UPPER DIVISION IN OERTAIN GOVERNMENT
OFFICES.

396. *Sardar Sant Singh: (a) Will Government kindly state the
number of Upper Division—temporary, officiating and permanent—-vacan-
cies which occurred during 1930 and 1931, respectively in the Army, Com-
merce, Legislative and Legislative Assembly Departments and how many
of them were given to (1) departmental men, ¢.g., by promotion from 2nd
Division to Upper Division and how many to (2) outsiders?

(b) Will Government please state the number of Muhammadans,
Hindus, Sikhs and other communities taken jn the respective Depart-
ments under the two categories given in part (a)?

"(¢) Is it a fact that there is a total absence of the Sikh community in
this grade, that the matter has occasionally been brought to the notice of
Government, and that no Sikh hag so far been given a chance in any of
these offices?

(d) In how many cases were the Sikhs superseded in each of these
offices and on what grounds?

(¢) Do Government propose tc see that the Sikhs are given their due
share in the Upper Division of these offices? If not, why not?

The Honourable Sir James Crerar: (g) to (¢). The information asked
for is being collected and will be furnished in due course.

SALE oF MEAT IN PESHAWAR.

397. *Sardar Sant Singh: Will Government kindly place on the table
a copy of the result of the enquiries and the instructions issued by the
Government of India, if any, in regard to unstarred question No. 229
answered on the 23rd February, 1931, regarding sale of meat in Peshawar?

Mr., G. M. Young: I lay on the table a copy of my letter dated the
14th March, 1931, to Khan Bahadur Haji Wajihuddin, which contains
the answer to his unstarred question No. 229, dated the 28rd February,
1931. '

’

(OPY OF A DEMI.OFFICIAL LETTER FROM THE SECRETARY, ARMY DEPARTMENT, To KHAN
Barapor Hast WanEUDDIN, No. 25-Y., patBp THE 14t MARcCH, 1831.

With reference to m reply to your unmstarred question No. 229 in the Legis-
lative Assembly on the 23rd February 1931, I give below the information required :—

(1) (a) There is no fortified market in the Peshawar Cantonment. The mutton
market for which a Muslim contractor pays only Rs. 506 per mensem as rent is
separated from the bazar by the width of a road.

(8) and (c¢). The Jhatka butchers pay a fee of 4-annas per sheep to the Can-
tonment Authority for slaughtering in the Cantomment Jhatka slanghter house which
is situated in a secluded part of the Cantonment. Before this slanghter house was
built sheep were slanghtered in shops in Sadar Bazar. Jhatka meat i8 being sold
at one shop in the Sadar Bazar. It has been sold in the same street for the
Iast 38 years without any complaint from the Muslim community.

(2) Does not arise.  Government, however, understand that the Caatonment Board
has under comsideration a project for the constructiom of & Cantonraent Jhatka
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:PROMOTIONS IN THE RATLWAY DEPARTMENT.

58. Mr. T. N. Ramakrishna Reddi: Will Government be pleased
.to-state if it is a fact that the Railway Board sanctioned the promotion
of deserving subordinates in the Railway Department to officers’ posts
under the Indianisation scheme as published in the Times of India issue
dated Bth July, 1930, and also in the .Railway Times.issue dated 18th
April, 17312 ' '

Sir Alan Parsons: Government have seen a letter headed ‘‘Retrench-
ment Reductions’” which was published in the Railway Times of the 18th
April, 1931. It is presumed.that it is to this that the Honourable
Member alludes. Appointments to the Lower Gazetted Service are made
in accordance with paragraph 11 of the Railway Board’s Memorandum
No. 2520-E., dated the'24th Fébruary, 1930, which was placed before the
Central Advisory Council for Railways at. their meeting *<ld on the 4th
and 5th July, 1980, in which it was stated that' the Lower Gazetted
Bervice was intended essentially for specially selected subordinates with
no outside recruitment: o o ‘

.- PROMOTION OF LOWER SUBORDINATE STAFF IN THE. ENGINEERING DEPART-
MENT OF THE GREAT INDIAN PENINSULA RAILwWAY.

59. Mr, T..N. Bamakrishna Reddi: (a) Will Government be pieased

to state what action has been taken in promoting lower. subordinate -staff

_to the upper subordinate or officers’ posts in.the Engineering Department
“bf ‘the Great Tndian Peninsula Railway ? '

(b) Is it a fact that while the other Railways have given effect tc the
above recommendation in.all ‘departments, -the Great Indian Pen‘nsula
Railway has not given effect to it-in the Engineering Department?

(c) If the answer to-part (b) be in-the, negative, do -Government propose
to give effect to the Indianisation scheme in the Engineering Department?

Sir Alan Parsoms: (g) to (¢). I am not sure what information is
actually wanted by the Honourable Member, but promotions to the
Superior Service are made by the Government of India by strict selection.
Promotions to the upper subordinate ranks of the Great Indian Peninsula
Railway are made by the Agent of the Railway who takes into considera-
tion the merit and seniority of employees in the lower grades. Communal
considerations do not influence promotions to either the Superior Services
or the upper subordinate ranks. T

PBOMOTION OF INDIANS IN THE BRIDGE DEPARTMENT OF THE GREAT
' INDIAN PENINSPLA RATLWAY.

60. ‘Mr. T. N. Ramakrishna: Reddi:. (@) Will Governmens-be pleased
to state the various cadres. existing in the Bridge Depariment of the
.{Great Indinn Peningula Reilway? . And will they be pleased to state how
- many ..Anglo-Indians, Hindus,and ‘Muhammadans are -employed in -each
seadre? - o

( 823 ) g
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(b) If it is foun& t’hat t’here SIS pfe}ﬁéhdeiance of appom'émmts held
by the Anglo-Indian community, do Government propose to promote
deserving Hindus and Muhammadans from the lower subordinate service
in the Engineering Department in the general and Bridge Department in
particular to the upper subordinate and officers’ posts in the Grest Indian
Pemnsula. Railway as vacancies arise until proper represéntation of various
communities is established ?

Sir Alan Parsons: (a) Government .regret ‘that they are not prepared
to supply figures of communal representation regarding individual offices
or classes of establishments.

{b) I would invite the Honourable Member's, attentlon to my reply to
his questlon No. 59..

Pnouo'non OF Im)nns IN -THE . BRIDGE Dnrmmm'r OF THE GREAT
INDIAN Pnumsm RALwAY,

‘ 81, Ix T. N. B&m&h’lahna Reddi: (a) Will Government be pleased
to state if there are any men in the lower subordinate service in the Bridge
Department of the Great Indian Peninsula Railway with good technical
qualifications ?

(b) If the answer. be in the affirmative, do Government propose to pro-
mote them to the upper subordinate or “officers’ grade at the earliest possible
opportunity ?

. Sir Alan Parsons: (q) Government are not aware of the qualifications
cof md1v1duals in this epartment

() I would invite the Honourable Member’s attention to my reply: to
his question No. 59.

PROMOTION OF INDIANS IN THE BRIDGE DEPARTMENT OF THE GREAT
INDIAN PENINSULA RAtLWAY.

62. ‘Mr, T. N. Ramakrishna Reddi: (a) Will Government be pleased
to state if there is any Indian (Hindu, Muhammadan, Parsee or Sikh)
apart. from ! Anglo-Indians, appointed and now working as Bridge Inspec-
tor in the Bridge Department of the Great Indian Peninsula Railway?

(b) If the answer be in the negative, will Government be pleased
"to state why they are excluded? ,

(c) Are there any rules which disqualify persons belongmg to those
- communities from holding that post?

Sir Alan Parsons: (q¢) and (b). Government hz;.ve no information.
(c) No.

Tmnmm OF Bmmn Insrno-rons ON THE GREAT INDIAN PENINSULA
RAmLwAY.

63. Mr. T N. Ramakrishna Reddi: Is it a fact that the pertons to
be appointed as Bridge Inspectors in the Great Indian Pemnsule. Rail-
way have to undergo an a.pprentlceshlp course and only Anglo-l’ndlsng were
permitted to undérgd ' that “¢otites* and other bommunity .members have
not so far been permitted to undergo that course? If so, do Government
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propose to throw open to other communities the privilege of undergomg
this apprenticeship course to enable them to be appointed as Bridge Ins-
peotors?

Sir Alan Parsons: No communal discrimination is permitted jﬁ recruit-
ing apprentices to the Engineering Department of the Great Indian
Peninsula Railway.

PROMOTION OF ASSISTANT STATION MASTERS IN THE DELHT Dmsxon
OF THE NORTH WESTERN RAILWAY.

64. Mr. 8, 0. Mitra: Is it a fact that several temporary Assistant
Station Masters, since confirmed in the Delhi Division of the North Western
Railway, have represented their casé for due promotion and admissible
seniority since July, 1981, through the Divisional Supermtendent Delhi ?
If so, what is the result of their representations ?

Sir Alan Parsons: Government have not received any such representa-
tion. The matter is one within. the competence of the Agent to deal
with.

i

PROMOTION OF ASSISTANT STATION MASTERS IN THE DELHI DIvIsioN oF
THE NORTH WESTERN RAILWAY.

65. Mr. 8. O. Mitra: Is it a fact that no Indian Assistant Station
Mn.ster is given any post over grade IV, in spite of their satisfactory acting
“in such posts at big junctions, and are Government aware that such posts
are always given to the most junior Anglo-Indian guards? Ts it correct
that there is no opening for Indian Assistant Station Masters at: aH?

Sir Alan Parsons: With your permission, Sir, I propose to repl
questions Nos. 65, 66 and 67 together. I have called for information’
the Agent, North Western Railway, and will communicate with the
Honourable Member on its receipt.

Pay OF ANGLO-INDIAN AND INDIAN ASSISTANT STATION MASTERS AT
DELHI AND GHAZIABAD.

166. Mr. S. O. Mitra: Are Government aware that at Delhi Main and
Ghaziabad when Anglo-Indians were working as Assistant Station Masters
they were paid Rs. 260 to 280, and when Indians are put to work as such
they are given only Rs. 95? Is not the responsxblhty in both cases the
same?

. PAY OF THE ASSISTANT STATION MASTER AT Smmra.

167. Mr, 8, 0. Mitra: Are Government aware that the grade of Assist-
‘ant Station Master at a most important and big station like Simla is only
Rs. 45-5—60, while clerks under him ‘are given: Bs 200 or above? Do
Govemment propose to look into the case? SR

fFor answor to this. qnomdn, see answer, fo quegfaon *o 55
, o I’l
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Pnononon or Gums ON THE 'GREAT Innun ansm meu

68. Mr, S. O. Mitra: Are Government aware that in the J ubba.lpur
Divigion of the Great Indian Peninsula Railway a special lowest branch
time-scale hes been introduced for goods guards, workinmg on' main Jlines,
with the result that most junior guards in Jhansi and other Divisions have
superseded senior and qualified guards? Is it a fact that these men have
been representing for the last five years for promotion and transfer? Are
Government prepared to look into the case of special qualified guards at
least?

Sir Alan Parsons: Government have no information. The matter is
within the competence of the Agent, Great Indian Peninsula Railway, to
decide, and I am bringing it to his notice.

MEeDICAL EXAMINATION OF RAILwAY EMPLOYEES ON THE NORTH
WESTERN RATLWAY.

69 llr s. C. Mitra: Are Government aware that" ihe North Western
Railway has introdiiced a new S}Gtem of medical examination of Railway
employees by the letter ‘‘C’’, with the result that hundreds of men
are unfitted after long services dnd those™ not concemed in tram “orklng
are examined and ' thus turned out?

Sir Alan Parsons: The test referred to is in accordance with the vision
tests prescribed under the new Regulations, latelyisstied.by ‘Government,
for the medical examiration of rallway employees and the proportlon of
men wlm ‘now fail under this test is not greater than formerly.
Pnovrslon FOR RAILWAY EMPLOYERS FAILING IN THE MBDICAL EXAMINATION

oN THE NORTH WESTERN RATLWAY.
!

70, ‘Mr. S. C. Mitra: Is it a ‘fact that those Raxlway employees on
the North Western Railway who failed in the medical examination in class
A but were fit for other classes are turned out without being given any
chanee in any other capacity ? Are Government prepared to see that such
staff is provided with some job on the same pay or that certain clerical
posts are reserved for such failures?

Sir Alan Parsons: The regulatlons on State- managed Railways already
provide that where an. employee fails due to defectlve ey eglght or any
other infirmity, to conform to the standard of phy mca] ﬁtness required by
the holder of his post every effort shall be made to find .another suitable
appointment for him.

LaAck OF WATER TAPS IN RATLWAY QUARTERS AT PAHARGANJ.

71. Mr.’S. C. Mitra: Are Government aware that Railway staff resid-
ing in the big Paharganj railway quarters are suffering great trouble on
account of there being no water taps inside the quarters? 1Is it a fact that
water taps were sanctioned about two years ago but never introduced? Is
it correct that some of the quarters used by the engineering staff had such
taps while others had not? Is it a fact that thousands of rupees are spent
in building new quarters, while a few hundred rupees are refused for this
purpose?
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Sir ‘Alan Parsons: Government 'have no information. The matter is
one for the Agent to decide, and I am sending him a copy of the Honour-
able Member's question for consideration if any action is needed.

APPOINTMENT OF ASSISTANT TrAIN CONTROLLERS ON THE NORTH
WESTERN Ramway. ’

72, Mr. S. C. Mitra: (a) Will Government kindly refer to starred
questions Nos. 1292, 1361 and 1362 of the special Delhi Session of the
Legislative Assembly in November, 1931 and say whether it is a fact that
the Assistant Train Controllers on the North Western Railway were made
permanent a couple of years after their posts were created and then the
confirmation was cancelled on certain gepresentations or allegations made
in the Agent’s office and a plea of rectification of an error was given?

(b) Is there any such parallel in Government of India offices? Will
‘Government please give specific instances, if any?

(¢c) Are Government aware of the acute state of uncér:oiﬁi;y of these
men and do they intend to consider their claims early? 1f not, why not?

. (d) Have the Assistant Controllers been: re-confirmed by now? If not,
what is the cause of a delay of so many months? ™ =~ -

Bir Alan Parsons: (g) to (d). Certain confirmations as Assistant Train
‘Controllers were made from 1st January, 1931, without the personal
approval of the Agent,”, North Western Railway. ‘When the matter
eventually came to his notice, the Agent was satisfied that these confirma-
tions had been made erropeously and that the only satisfactory manner
-of rectifying the position which had arisen was to countermand the
confirmations. This was within the competence of the Agent and Govern-
ment do net propose to intervene or to search for parallels in Government

-offices.
APPOINTMENTS IN THE INCOME-TAX DEPARTMENT OF BrHAR AND ORISSA.

73. Mr. M. Maswood Ahmad: (o) Will Government please state
the number of (i) Inspector-accountants, and (ii) clerks recently sanctioned
by them for the Income-tax Department of Bihar and Orissa as a result
of the lowering of the taxable limit? ‘

(b) Is it a fact that the Commissioner of Income-tax, Bihar and
Orissa, empowered his Assistant Commissioners to make the clerical
-appointments? If so, will Government kindly state whether these ap-

Pointments were advertised and in which papers?

(¢c) What was the total number of applicants- with -the communities
tc which thev belonged separately for (i) inspector-accountants. and (ii)
clerks ? v : :

(d) Will Government kindly state the number of Muslime appointed
as (i) inspector-accountants and (i) clerks by each of the Assistant Com-
‘missioners who were empowered to do so out of the total number allotted
‘to each of them?

(e) Will Govirament please say whether these a-ppointments received
the approval of the Income-tax Commissioner?



vs}zs LEGISLATIVE ASSEMBLY. [16m an 1932

(j) Ha.ve Govemment satisfied themselves that the’ Musl‘ims have teen
taken according to the percentage laid down by the Government oi India

to' prevent the preponderance of any one community in the public services?
If not, why not?

The Honourable Sir Godrge Schuster: The information has been asked
for and when obtained a complete statement will be laid on the table.

‘Mr, Muhammad Muazzam Sahib Bahadur (North Madras: Muham-
madan Urban): Sir, I do not wish to move the Resolution* that stands
in my name.

RESOLUTION RE STABILISATION OF EXCHANGE AND PRICES.

Mr. President: The next Resolution stands in the name of Lieutenant
Nawab Muhammad Ibrahim Ali Khap, who has authorised Dr. Ziauddin
Ahmad to move it on his behalf. Dr. Ziauddin Ahmad.

Dr, Ziauddin Ahmad (United Provinces Southern Divisions: Mubam-
‘ madan Rural) Sir, I beg to move:

. “Thm Asaembly recommends to the Governor General in Council that the Govern.
ment of India should not expend the resources of the country m their attempt ts
stabilise exchange, but concentrate their efforts to stabilise prices.’’

_...8ir, my object in moving this Resolution is, firstly, to emphasise that
it is the duty of the Government of India as currency authority to realise
their responsibility and to discharge their duty in stabilising the prices of
this country. A few months ago the Finance Member as a representative
of the currency authority was invited by the Indian Chamber of Commerce
to examine the causes which led to the fall of prices in jute, and redress
the grievances of the people of Bengal. But he shoved his responsibility
on to the Government of Bengal, and I think his attitude, as a representa-
tive of the currency autharity, was not correct. My second object is to

. -emphasise the importance of apportioning the responsibility of maintaining
the price level between the Provincial Governments and the currency
authority. Sir, at one time it was admitted that the prosperity of 8
-country. depends upon a favourable balance of trade, and the country
which exported more and imported less had the balance of trade in its
favour and was more prosperous. But the miseries of Central Europe
after the war which had an overwhelming balance of trade in their favour
exploded the theory. The accounts of the visible balance of trade are always
‘made up by the accounts of the invisible balance of trade; the favourable
balance of visible trade is equalised by unfavourable balance of invisible
trade and the two taken together, like the debit and credit accounts in
any system of accountancy, balance the accounts. It is now universally
admitted that the balance of visible trade,.though important is not the
only factor in determining the prosperity of a country.

*““With a view to restoring the normal morale of the public services in this country,
.this Assembly recommends to the Governor General in Council that at the end of the
mext 2 vears or.at such later period when the present national crisis has passed off,
Government .do .repay to Government servants the amount without interest of
their respective accumulated cuts in salaries either in one payment or in annual e
biennial jnstalments as the Governor General in Council may deem expedient.”
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"I come to the next false theory which is still dominating the curreméy
palicy of our country, .I mean the attempt to maintain the stability of
exchange, at all costs and at the sacrifice of all other interests. The
stability of exchange is the effect and not the eause of the stability of
prices. On account of the limited time of half an hour allowed to the
proposer of a Resolution, I do not like to take you through the early history
of the recommendations of the Fowler Committee of 1898, and the
Chamberlain Committee of 1913, but I would like to draw your attention:
straight to the current problems. We had a stable exchange before the-
war. The war conditions unsettled the currency here as in every other
country. The first serious mistake we made was that we tried to stabilise
currency at 2 shillings per rupee, and the loss of gold assets incurred on
account of the 2 shillings parity would work out to something like 69 crores.
All the countries in the world stahilised their currency af a lower level.
France stabilived it at one-fifth of the pre-war value, Italy at a little less
than one-third of the pre-war value, whereas we in India went further and
stabilised it at 50 per cent. higher than its value before the war. It was
formerly 1s. 4d. and we stabilised it at 2 shillings per rupee. We lost-
thereby 69-36 crores, which was really a gift from our taxpayers to the
speculators in exchange. If we look into the figures of exchangé from-
1920 to 1925, we will see that the exchange never attdined 2s. compared
with the gold ratio which the Government of India intended it to be. It
went on to as much as 13, 1d. compared with the gold ‘standard :

= Exchange | Exohange
Year. in terms of in terms of

Sterling. Gold,

s d. s d

1920 . . . . 2 7 1 .10
20 . .. . 1 13 11
1922 . . 1 34 1 2}
1923 |, . . . 1 4 1 3t
102¢ ., . . 1 6 1 3
25 . . . . . . . ... 1 5% 1 53

This is the yet-ll‘ when. England resumed the gold Bﬁpgﬂard;’

From thes_e figures it is quite clear that had the Government stabilised the
exchange in 1923 at 1s. 4d. India would have been saved an enormous sum
of money which we had to sacrifice at the altar of this exchange. Here
I would like to read a passage from the Indian Chamber of Commerce
‘Calcuttay Annual Report for 1930 (p. 197): )

“‘The loss of gold assets between April, 1926 and November, 1930, i1s thus Rs. 33-94
crores. To this, however, must be added the value of the sterling assets created by
the proceeds of silver sold from the reserve in the last three years. The sale
proceeds under this head are more than Rs. 10 crores. The total loss of gold and gold
assets to the _Paper'Currency.ReserVe between 1st April, 1926, and now, therefore
.comes to say, Rs. 44 crores. * The value of gold' assets sacrificed on the altar -of 2s.
.waa Rs. 7802 crores; this figare, however, is based on the valuation of the gold assets
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at 1s. 4d. Revaluing on the basis of Ls. 6d: the loss of gold assets incurred on acchunt
of 25 parity would work out to Rs. 69-36 crores. Sumwing up the entire positien, the
Government of India are responsible for frittering away Rs. 11330 crores of - gold assets

in the two disastrous ventures they took upon themselves against the unanimous public
opinion of this country.”

Sir Hugh Oocke (Bombay: European): Will the Honourable Member
kindly state whose ideag these are?

Dr. Ziauddin Ahmad: I am reading it from the Annual Report of the
Indian ‘Chamber of Commerce, Calcutta. :

Sir High Oocke: It is in the first person singular. I think it was a
personal speech by somebody. '

Dr. Ziauddin Ahmad: I request the Honourable Member to read page
197 of this book. (Handed over the book.) The steps taken by the
Government fo maintain the exchange at 1s. 6d. i.e., 12} per cent. higher
than its pre-war value were (1) the contraction of money, (2) raising the rate
of interest to a high level, (3) raising loans at high rates of interest, (4) the
gale of Reverse Council Billy, and all' these four measures contributed to
lower the price levels. I am going to take them in turn. The first step
which the Government took in order to keep up the exchange at 1s. 6d.
was that ther had to contract the -currency. -In March, 1926 we had
193 crores of currency,.in December, 1929, 179 crores, on 21st September,
1931, it was 146 crores.

Time.. Currency in
crores of rupees.
31at March, 1926 ) . 193
December, 1929 . . . 179
21st September, 1931 .. . . 148
31st January, 1931 . . . 179-16
Now about . . . . 182

Sir Hugh Cocke: May 1 interrupt the Honourable Member so that the
House may not be misled? The quotations were from the speech of Mr.
D. P. Khaitan, President of the Indian Chamber of Commerce, at a
General Meeting beld on the 5th March, 1930.

Mr. S. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): The speech of the President was accepted by the Chamber
as a whole. R ‘

Dr. Ziauddin Ahmad: So long as the facts are correct, it is immaterial
whose speech it was. Consider what has been said and not who said it.
Now on account of the flight of gold, in January, 1931, it was:179'16
crores, and now it will be about 182 crores. The present expansion
of the currency I do not seriously object to. It is the natural outcome
of the flight of gold. But what I would like to have an assurance from
the Honourable the Finance Member about is how long this inflation will
go on and how far does he propose to go on inflating the money? I would
like to hear something definite from him now or on the occasion of the
Budget debate. We see the flight of gold is still continuing and is
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likely to continue for some time, until Government put an embargo on
gold. People.on account of distress are selling their gold and the Govern-
ment of India as currency authority giving the people notes printed on
paper and silver. (The rupee-is a note printed on silver as it does not
contain silver even to half its value.)

The second point that I wish to refer to is about the bank rate of
exchange, which is seven per cent. at present. This high rate is un-
justified and I give only two reasons for'it. The first is that the Imperial
Bank rate should always be lower than the market rate, and if the
Imperial Rank rate is higher than the market rate, then it really means
the Government have artificially raised it to achieve certain objects. I
notice that in 1929, the Imperia] Bank rate was 7 per cent. and the Delhi
market rate was 6. - In April, 1929 the Imperial Bank rate was 8 and
the Delhi rate was 63. In January, 1930 the Imperial Bank rate was 7
and the Delhi rate was 5}. Next vompare our rates of interest with
the rates in other countries, and I take the figures from the Berliner
Zeitung, dated 17th November, 1931. T notice that in Holland the Bank
rate is 3, in Belgium, 2}, in London, 6, in New York, 3} and in France,
23. I should like to know how far the Bank rate of 7 i- justified in
view of the facts that I have just mentioned. It is really done to main-
tain thg exchange at its artificial value at 1s. 6d. and at the sacrifice of
Commerce and trade. ' o

The third measure which the Government had to ladopt was the
raising of loans during the last five years." s

'Amouat of loans in 1926,
' In crores of Rupees.

Rupee loans . . . . . . . 53981
Sterling loans at 1s. €d. ... .. 456750
- Total 1996136
In 1931, )
Rupee loans . . . . . . . . 654' 95
Sterling . . . . . . . . . 5171
Total 1,17) 96

We have raised our loan from 99636 crores to 1,171'96 crores, that is
an increase of 17 per cent., taking the rupee and the sterling loans
together. The last loans were raised at unjustifiable rate of interest at
-6} per cent. The result of this measure is that we have now to pay
more interest on the additional loans, which is collected by increased
taxation. |, The extraordinary Finance Bill of November, 1931, is the
«direct result of the wrong monetary policy of the Government. It also
resulted in frittering away cash balances which are now substantially
reduced. The ecash bullion and security has diminished from 51°96 croves
to 85°18 crores during the same period. Time does not permit me to
give the figures of treasury bills and reverse bills. During the yvear we
borrowed 159 cgores in treasury bills and paid 139°68° creres and thus
increased our debt by about 20 crores. These are the facts which I have
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“laid before you and which are the outcombs of the exchange policy of the

Government of India. 1 draw your attention to an entirely different
side of the question, that is I want to prove that these four measureg
which the Government have adopted to.maintain stability of exchange
are just the causes which have unstabilised the prices in this country,
in fact we ought to pay our attention to the stabilisation of prices;
exchange would look after itself.  Sir, attention has been drawn from
time to time by the economists about leaving off the puzzle of exchange
and concentrating attention on the prices. I quoted last time a Reso-
lution passed by the Brussels International Conference which says that:

“Att,enipte to limit fluctuations in exhcange by imposing artificial control on ex-

change operations are futile and mischievous.”’

I maintain that the fall in prices is not so much due to over-produc-
tion as it is due to the monetary policy of our country. In proof of my

statement I would like to give two quotations. One is from Gustav
Cassell, the well-known economist. He says:

“Contraction of credit brought abont by the central banks of Europe under the
pressure of America was the causé in the fall of prices.” ‘

The second quotation is from Sir Henry Strakosh who has proved by
his graphical statistics that:

“The fall in prices began with the flow of gold to America and France.”

He ridicules the idea that over-production can be a self-sufficient

cause of depression, as in the absence of saturation all the increased
output can well change hands.

‘Sir, I now wish to prove that the action taken- by the Government
'of India in trying to maintain the stability of exchange has really led
to the fall in prices. The first was the fixing of the ratio at a higher
level. My Honourable friend, the Finance Member, will not probably
agree with my statement and make the elusive remark that I am a
Mathematician and not an economist. I will therefore quote from
McMillan’s Report which everybody will accept as an authority on the
subject. The report, is written by a committee consisting of the leading
economists of Great Britain. This Report clearly says:

“It is probable that the difficulty of our national problem was much increased by

the relative over-valuation of the pound sterling and under-valuation of many other
currencies.”’

~ If in England it is admitted that the miseries were due to the over-
valuation of the pound then it is applied mutatis mutandis to India where
we actually evaluated -our rupee at a premium of 50 per cent. Sir, as
I said, the stability of exchange should be the result and not the cause
of the stability of prices. The attempt to maintain the stability of
exchange is really to give the reins of your horse in the hands of persons
who have no sympathy with you. I suppose any person who rides &
horse would always like to keep the reins in his own hands and not to
give the reins to persons who have no sympathy with him. King Nadir
Shah refused to ride an elephant, because the reins were not. in his
hand, And I say that to make an effort to stabilise prices is just to
- give the. reins of your price level to persons who have no sympsthy for
you. In this connectian I will give two .quotations from very reliable
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suthorities. One is from McMillan’s Report referred to &Bd\;é_ }m@i whose
authority cannot be questioned. =~ The Report says in paragraph 220,
pege 97:

v

““The Bank rate policy guided and governed by the tendency of gold to move, is a
means of maintaining the stability of the exchanges rather than stability of
business. It is a means of keeping us in step with the rest of the world; of keep-
ing us, not at a steady pace, but at the same pace as others. Indeed so far from
preserving a stability of prices, profits and employment, the maintenance of stable:
exchanges has the effect of transmitting to our credit system any serious disturbances,
of a cydlical character or otherwise, which may be affecting the rest of the world.”

.This is also supported by the evidence of Sir Basil Blackett who.
clearly says:

“‘Once excha.nge is fixed, of the three fagtors which have to be considered, inter.
national prices, interna]l prices and exchange, one will be completely out of your
control, namely, international pricés. . The intermediate link, that:is, exchange will-
be fixed, and therefore the remaining -factor, internal prices, will be at the  mercy.
of outside movements and it will not be in your power to control the situation.”

That is why I say that to fix the exchange is really’to hand over the
reins of price level in the hands of persons who have mo sympathy with.
us.

Now, Sir, in proof of my proposition that we ought to concentrate
our attention on prices, I will give the findings of McMillan’s Report,.
which is really the greatest authority on the subject, and they have
conclusively said that we ought to concentrate our attention on the-
stabilisation of prices. They say in paragraphs 275 and 276:

“Thus our objective should be, so far as lies within the power of this country, to
influence the international price level, first of all to raise prices a long way above
the present level and then to maintain them at the level thus.reached .with such-
stability as can be- managed. '

-

We recommend that this objective be accepted .as . the guiding .aim of the
monetary policy of this country. The acceptance of such an okjective will represent
in itself a geat and notable change. For before the War scarcely any one consi-
dered that the price level could or ought to be the care and preoccupation, iar less
a mil,!' objective of policy, on the part of the Bank of England or any other Central

- In India until the Central Bank ig established, the Government as
the currency authority take the place of the Bank of England. and the
Central Bank. If it is admitted that the primary responsibility “of the
Bank of England is to attempt to maintain the price level, then in
India, until the Central Bank is established, it ought to be the duty of
the Government of India as the currency authority to take all measures
to maintain stability of prices. But the steps which the Government
are taking are just the reverse. I am conscious of all thé reservations
and the difficulties that arise which have been elaborately deelt with by
Mr. Keynes in the second volume of his book on ‘“Monev’’ page 85F,
to which for want of time I cannot refer in detail. B

So far, Sir, about the general theory. I will now mention the
specific instances of commodity after commodity the prices of which
have fallen on account of inertness and wrong action of the Government

.of India. @ur Central Government as the ‘currency auithority did. not
discharge their duties. Had the time = beenat ‘my- disposdl. T would
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‘have  discussed in greater detail the quesﬁon of wheat, hides and skins,
-of jute, of cotton and various other commodities. But I may possibly
Mhave time to go into details on some other occasion.

~ First I will take up wheat. I do not like to take much time over it
a8 we already discussed it the other day, but I should like just to give
certain figures which I could not give on that day as the discussion came
:at a time against my expectations. The pre-war average of production
in India was about 9% million tons, and we exported 1} million tons
-every year, which left 8 million tons for our home consumption. From
1924 to 1928, the imports and exports were so regulated that we had
"8 million tons left for our home consumption, but when we come to the
figures of 1929 onwards, we find that the balance is upset, and that
was the time when the Government of India ought to have intervened.
The Government know that in 1929, we produced about 10} million tons
-of wheat and in 1930 about 9. The Import and Export was as follows: -

In tons.
Year. Export to
Tmport. Export. United
1928-29 .. .| 562,053 | 168890 76,418
A929-30 357,158 63,636 6,964
1930-31 232,154 | 243,414 175,283
Till December, 1931 <« ... uLn2e7 | 52,126 16,775

Position was improved last year on account of large export to United
Kingdom. The Wheat Import Act ought to have passed in 1929 and the
premium of 12} per cent. due to exchange ought to have been removed.
‘Of course the Government know that it is easy to maintain prices,
‘but it is not easy to raise the prices in a short time. It requires a long
interval, and -thc pregent low level will take sometime to rise to its
former level. I think the Government have not discharged their duty
as currency authority in order to stabilise the price of wheat when the;
limited the operation of the Wheat Import Bill to one year only. H

‘Government taken -correct and prompt action in 1929, our present
miseries would have been minimised.

The next commodity which I should like to take in detail is the
‘question of hides and skins, of which I have already spoken on previous
occasions. This particular trade brings in to India an income of between
40 and 50 crores of rupees. Before I give any figures, I would like to make
one point quite clear at the outset. It is contained in the letter dated

"26th July, 1928, addressed by the Hide and .Skin Association to the
Finance Member that: ' : o

“The Association asserts that the larger percentage of exports consists of inferior
grade of hides from animals which have died a natural death, while a greater pro-
portion of the hides of animals which have been slaughtered in slaughter homsés are
wifilised by Indian tanners.” - : ' T T T e
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So that the greater quantity of hides and skind exporté&“teﬁliiy ‘comes
from animals which have died their natural death, and we should assume
that the number of animals which are dying a natural death in India is.
certainly increasing and not diminishing. - I assume that it is increasing
with the increase of population. )

Now, we find that the export of cow hides since the pre-war days has
been reduced by 58 per cent. that is, if it was 100 before the war, it is
now only 42. Buffalo hides similarly are reduced by 75 per cent.:. the
export is only 25 per cent. Sir Charles Innes, considering the bad state:
into which .the trade had fallen, proposed a reduction of the duty to 5
per cent. on the occasion of the Finance Bill on the 20th March, 1923.
After the adoption of his recommendations, the export began to improve.
But as soon as the exchange wds fixed at 18d. reaction again followed.
The decrease of custom duty was compensated by the premium of 12} per
cent. due to exchange. The diminution in export was not comipen-
sated by the quantity tanned in India. I.have got before me the figures.
(see the Review of the Trade of Indin, 1930-81, pages 106-107) which
will show that the "amount of decrease in the  export and the
amount of increase in the tanned leather, and 1 find that the
value in the case of exported hides has diminighed from 11-69
crores to 540 ‘‘crores. The value of the tanned leather during
the ‘same period has incregsed from 4:22 to 6-27 crores. So the loss in
the ‘export of hides is about 6 crores and the gain in the tannéd is about
2 crores, that is, there is a definite loss of about 4 crores of rupees on
account of this’ export policy of ‘the ‘Government of India. Censidering
the quantity that export of raw hide is diminished from 80 to 41 thousdnd
tons a tanned hide increased from 15 to 17. Allowing an increase of
10 per cent. in population, the raw hide now buried in ‘ground is about
45 thousand tong (1 ton =27} maunds). :

Sir, export duty can be justified only on three grounds: the first is that
the exporting country controls the market, second, that the duty falls
on the buyer and not on the producer, and third, protection to the home
industry. I want to prove that none of these conditions is satisfied in-
the case of hides and skins. The hides market. is controlled by the:
importing country. India is not the only exporting country: hides are.
exported by South America, Africa and China. The very fact that
exports have fallen by about 65 per cent. shows that India does mot
control the market. Taking the next point, the export duty falls on the-
producers primarily, and this is very clear from the letter written by
the Hides Association to the Finance Member in its letter dated the
15th April, 1931. There they say that in the case of the hides industry
this takes the form of complete strangulation of the source of inccme of
many thousands of the lowest classes of :

““These village.dwellers men who are engaged in.the collection of hides from:
fallen animals 'pnd the preparation of such hides.for sale in the various markets
throughout India, are immediately and particularly unfairly affected by & drop in the
exports to foreign countries. The position today is that the prices” which shippers:
can afford to pay for their hides are so0 low that, by the time the material has been
railed to the ports and the profit of the Beperis been set aside, there remains for
the village flayer a figure so small that it is no loriger worth his while to collect the-
hides and cart them to market. Recent experiences have shown that dead animals-
have been left without flaying .near .various villages with the comsequence that in -
the rainy season, they have decayed and have spread disease. They were left ‘unflayed’
as the price obtainable by the village (hamar was only four or eight anmas ‘per
piece and he’ did not consider this to be sufficient for the trouble involved. .All
.Chan.mra have bagp affected by the export duty, some beine ruined.and if the export duty
is still further i sed, more of these poor people will be ruimed.” o
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The third ‘point is about’ the protection of the home industry. I have
clearly stated that though there has no doubt been some improvement in
‘the tanning ‘industry, because during the last . fifteen years export- has
improved by about 2 crores, still the loss to the exporters has heen about
four times as great as the gain by protection. The improvement of the
trade will lead to the improvement of cattle breeding. I would like to
-quote from the Hides and Skins Cess Committee’s Report:

.“The value to India of this industry taken as a whole is about 40 to 50 crores.
It provides employmient to large numbers of men and is a factor in the economic
"wolﬁbeing of millions of the depressed classes. There is scope for work in order
‘to reduce' the national waste. Improvement effected will not only benefit those
~directly engaged in the industry .as a whole but will also react favourably on the
,peasantry: of India, Our proposals have this objective in view, and are, in our opinion,
80 designed as to achieve it, as far as it is practicable.”

_ The improvement of this trade, Sir, is not only the economic problem
-of maintenance of thle price level, but it is also intimately connected
with agriculttiral reseatch. I wonder that the Imperial Agricultural Re-
- search’ Association has not raised its voice about it.

I have-referred to the position of one industry, and I ask, is it or is
it not the duty of the Government to come to the relief of the people
.and stabilise prices in this and other cases? Had they taken timely action,
.a8 recommended by the Hides .Cess Committee, the present depression
.would have been avoided and India would not have lost about 8 crores
-on this one particular commodity. It is really reacting very.badly on
.large numbers - of :.people belonging to the depressed classes .who collect
..the hides from fallen animals..

1 have not got time in the half hour at ‘my" disposal to discuss in
: greater ‘detail the other commodities, much as I would have liked to
-discuss ‘them—particularly the jute industry where Governm®nt could
“have helped but did not. )

An Honourable Member: Go on.

- Dr. Zisuddin Ahmad: My time is up. I shall take some other
- opportunity to discuss the question of other commodities which the Gov-
-ernment could have helped by maintaining prices, but the Government
a8 currency sauthority did not do it. =~ My last appeal to the Finance
"Member therefore is that he should not waste the resources of the
-country in hig attempt to stabilise exchange, but that he should con-
- centrate his attention on stabilising prices; once prices are stabilised; the
exchange is practically certain to be stabilised, because what is really
- exchange? It is nothing but the ratio of the price of an article which a
person can buy in any other vountry and import into his own, to the
__price prevailing in his own country. The other ratios which we have
"been having are really very artificial due to temporary. phenomena and
if prices are stabilised these difficulties will be solved automatically.
With these words I move the Resolution. ' '
The "Honourable 8ir George Schuster (Finance Member): Sir, I was
expecting to have a little more enlightenment on this question before the

.

- time, came for me .to reply, and I am surprised that this subject, which is

- i v .

«one of gréat, genctal interest;, s ot GraWh Surther “speakes“or-goeches
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from the House. I confess that I find it difficult in & short speech'to do

" ' justice to what has'fallen from my Honourable friend. He
started talking about currency, but as far as I could follow him,
the latter part of his speech dealt rather with the policy of the Commerce
Department in this country and questions affecting the hide and skin
industry, and I think that his complaint fell in that respect rather on my
Honourable colleague the Commerce Member whe unfortunately was
absent. My Honourable friend cut his speech short at the end, and I
must do him the credit of supposing that the best pert of what he had
to tell us today has remained unsaid. I trust that my friend will not
press this motion to a division. I would put it to him that a subject of
this kind is not one which can be determined by votes, and I think it is
clear from the lack of volunteers to join in this very difficult debate, that
the House itself would hardly be desirous of recording publicly an opinion
on this subject today. ’ o

12 Noox.

In certain respects, if this Resolution is to be taken as recommending
general principles, as endorsing abstract theory, as indicating the objec-
tives, the ideal objectives for which all currency authorities should work, I
could find myself in agreement with it; but if it is intended a8 a criticism
of the particular policy that we are pursuing today, I must -of course
oppose it. I think, Sir, there will be no - dissentient voice, either in-this
House or anywhere in the world, to the general proposition that the world
a8 a whole has failed miserably to deal with the currency problems which
have arisen since the war, and that the world as a whole is suffering terribly
today from the fact that the course of prices has been subjected to most
violent fluctuations resulting from the attempt to maintain the currencies
of the world on a gold basis. It is patent that the old system has very
largely broken down. We have seen, to put it in one way, an enormous
appreciation of the.value of gold in terms of commodities, we have seen,
if you put it in the other way, a sensational, a catastrophic fall in the

prices of commodities in terms of gold, and the whole world is suffering
from that today. :

But having admitted that general principle and having joined with my
friend in deploring the disaster which has come upon the world owing to
the undue fall in prices, I find it difficult to follow him if I have correctly
understood what his practical proposals are. Trying if I can to continue
my effort to find a measure of agreement with him, I would go on to say
that I think all authorities agree,—I certainly would agree with him-—that
if a system of currency based on gold is to work in the world, then there
must be a proper utilisation of the gold resources of the world. If the
gold that is available is to be made the basis of currency, if gold is to
be the monetary basis, then it must be distributed in such a way that the
money available for expenditure in the world for carrying on business ex-
pands with the growing production of the world. We know for example
that the population of the world is increasing at the rate of about one per
cent. per annum. We know also if we follow the course of production in
- the world that the productive capacity of the world is increasing steadily
at a rate somewhere between 8 and 4 per cent. : :

Mr. K. Ahmed. (Rajshahi Divisiori: "Muhammadan Ruralj: But the
deaths in India are- more than in any other country. o :
: e T S S S S S S stlds
- ‘The .Homougable Sir George Sohuster:: I say. we. kmow from gfatiBtics
that the productive capacity of the world is increasifig ‘at™ the rate of
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somethmg between 3 and 4 per cent. per annum. Now, it is obvxom that
it that productlon, if the .goods that are produced are to find consumers,

the standard of living of the population of the world must improve from
‘year to year so as to make up that difference between one per cent. in
the increase of population and 3 to 4 per cent. in the production of goods,

and that can only be ‘done if the distribution of wealth in the world is so
worked as. to enable the money required to buy the increased proportion
‘of 'goods to comie into the hands of those who want those gocds. T entirely
‘agree ‘with' my friend that there is not in the world today in any true
sense over productlon That is obvious in a world a large proportion of
‘whose population is living at a standard of life below anything which any
‘of us, could regard as satlsfactorv The world has not got available for
‘division among its population today too much wheat or too many clothes
or too many boots and shoes. They could all find users if we could only
_arrange our menetary machinery-.and our .methods for the distribution of
wealth in such g way, that under the ‘system which is: now employed people
could have put.into their hands the means for making the necessary pur-
chases. But.that cannot be arrived: at if the monmetary system of the
world is net; working properly :and—if gold is to'be the basis of currency—
unless the gold resources are utilised to the best advamtage. Although I
myself think that the -present -state of affairs is-‘due to.s multiplicity of
causes—and 1;do not agree with those who put it all-down to ene cause—
yet T would ge so far:as to apree. with my friend in saying that the most
important single -controllable faetor on which -we can put our fingers which
has contributed to the present.‘misery of the world-lies 1n the ‘monetary
policy. : My friend quoted -at one stage of his most interesting speech from
remarks. made.by a very great friend of mine—Sir Henry Strakosch—and
1 would recommend to_anybody-who is interested in'this question :that
he should buy-a copy of the Economist of about three or four weeks ago
in which there was a -special-article on the present crisis by S Henry
Strakosch. That contains most illuminating charts, and he is able to
show there by his charts that the present crisis began just at the time
‘when, for vdtious reasons the stocks of %ld in the world began to leave.all
the other countries and accumulate in the hands of France and the United
“States. It is not for me to go into the reasons which led to that accumu-
lation, 'but one of the reasong certamly, so far as the United States of
Ameriea were concerned, was that in 1929 they made.a distinct.change in

their policy of granting foreign loans, and as they ceased to grant credits
to foreign nations payments which were' due to them had to be made in
terms of; gold. T think that that particular article by Sir Henry Strukosch
does justify the conclusion that monetary policy has had a great deal to
do with the present crisis, and I think I am not over-stating the case if
-T say, as I have already said, that it has been the largest, single control-
lable factor in the situation.

Now, if -one admits all that, as I think -one” mukt, what bearing has
it on the ‘policy of the Govetnment of India? The point that T want to
put to the House is this. We in ‘this matter aré omly one very small
unit in a very large combination of forces. I.quite agree that, what happens
in India may have some bearing on what happens in; the rest of the world.
For evample, I think that pohtlcal disturbances in' India which might
retard ‘a nofmal récovery:in India. mright :be ' of ‘sufficient- importance to
treact nn the rest. ni the world to-am appregiable: extent, just as.disturbances

&
i
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in China undoubtedly also are a contributory cause among the whéle of
the forces that are operating today. But when my Honourable friend
suggests that we cculd have by our currency policy kept India immune
from sll the evils from which the rest of the world is suffering today—then
I do maintain that he is living under an illusion if he really believes that.
No single country can by its own policy control world conditions. If, for
example, India is unable to find a satisfactory market for her jute, her
cotton, her dilseeds, groundnuts and hides and skins,—and if India is to
be prosperous she must sell the surplus of production of those goods abroad
—if she is vable to find a satisfactory market for those owing to economic
depression in the rest of the world, there is nothing that she can do by her
own currency policy to overcome those unfortunate results. What a
country can do by her own currency policy is to alter the relative position
of the various classes of her population. 4f for example, we were to adopt
a currency policy which would mean a reduction of the value of the rupee
to one-third of its present value, we should entirely alter the distribution
of the annual accretion of wealth in the country as between the various
classes in the country. It would mean that everybody who is enmtitled to
fixed ‘money. payments would get in real value so much l..s. Every
body who is entitled to fixed interests on his investments; every one who
is entitled to fixed payments measured in terms of rupees by way of rent,
everybody who is entitled to a fixed daily wage measured in rupees—to take
only three classes of the population—would get so much less in, real value,
whereag those who after meeting their fixed payments had te dispose of
goods which had been produced would find that the balanece which they
had left over for themselves in terms of rupees would be proportionately
increased. To that extent a country can by its currency policy affect the
situation of its own people, but it cannot increase the total wealth of the
country by measures of that kind, and that I think it is a point which my
Honourable friend should ‘appreciate,~—the limitation of what any single
country can do by its own currency policy. .In saying this; I leave out of
account the effect that our policy might have on the whole of the cendi-
tions in the rest of the world, and I admit we might have a small effect
on the rest of the world if our policy was such as-%o.inerease the:demand
for certain articles in India. But that effect would hardly be appreciable.
That, Sir, is the first point that I want to make—the limitation of any-
thing that wet ourselves can do in the. faee of & world crisis like the present
one by our own currency policy, and I do want to put it to the House
that the fnajor part of what India is suffering from now is the result of
world conditions, and nothing to do with our own policy.

The second point—and I want to confine myself to these two points—
that I want to put to the House is this,—supposing you do decide that
your policy is to be one of stabilising prices rather than maintaining a stable
valué of your unit of currency in relation to gold or in relation to the
currencies of the rest of the world,—supposing that is your policy, into
whose hands are you going to put the control of that policy? Are you
satisfied to leave a power of that kind in the hands of any singls group?
My Honourable friend has called our attention to the very unsatisfactory
position of a man who finds himself riding & horse with somebody else
taking hold of the réins. I ‘quite agree with him it is & most unsatis-
factory position, particularly if the horse is rather'an \mimanageable one’
end the mwn who,holds the teing is.iof a wild shd irtespoRsitie chatacter.
Bk L.put Tit #57hin' thet if s whhts this countty o Have & systett of
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currency, s managed system of currency, a currency not based on any
sort of basis ofi gold or anything of a fixed and stable nature, but managed
entirely according to the brains and ideas of a small group who would have
complete power in their hands, I suggest then that he would find himself
just in that position which he deplores, and he could hardly put himself
and the country intc a more dangerous position than that policy would
imply. If you are going to attempt a thing of that kind, in the first place,
you must have the most rehable statistics, you must be able to follow your
index prices for all commodities in which the country is interested. We
liave nothing of that kind, we have no system of that kind which would
enable the currency authority to operate on those lines in India today
with any sort of precision and accuracy. Further, you must have not only
knowledge of what 1g going on, but you must have some sort of prophetic
vision of the future; otherwise you will be liable to make mistakes, for
these things change very quickly. And I would put it to my Honourable
friend that what he is really arguing for is a system which is based upon
nothing except the ingenuity of a small group of people into whose hands
he will place the whole responsibility for management; he is ready to
adopt an experiment which I doubt very much if any large body of people
in India would follow him in endorsing. That, Sir, is the point that has
got to be faced. Either you have to regulate the attempt to maintain your
currency values in relation to some fixed standard or you cut right adrift
‘and leave the regulation entirely dependent on the brains and ability of
a small group of men. If my Honourable friend is interested in past
history, and T have made no attempt to follow him int6 his examination
of past history today, I wculd ask him tc read what was said by all the
representatives of Indian commereial bodies in earlier days on that very
point, on the suggestion that India should have a managed currency. 1
think he will -find that representatives of the Indian Chambers of
gommerpe said that that was the very worst thing which could possibly
appen.

Sir Cowas}i Jehangir (Bombey City: Non-Muhamadan Urban): What

has England got today? ' o

. ' 1

‘The Honourable Sir George Schuster: For the moment I was referring

to past history and I think that many individuals who make proposals today

are inclined to forget the very solid opinion which disclosed itself in India
when those earlier suggestions were made.

Now, Sir, the only other thing that I wish to call the attention of the
House to is that for the present we sre living in very difficult times. As
the whole House is aware we had to face a very revolutionary change in
September and it is a fact that now our currency is not based on gold but is
being regulated in a parity with sterling and in that sense my Honourable
friend is quite entitled to say that we are at present ourselves committed
to a policy which is based on a managed currency,—seeing that the position
of sterling is dependent on the policy of the currency authorities in
England. Therefore he can quite well say that we are already facing some
of those risks to which I have drawn attention. But I would ask him and
‘the House, if-they .can take that view, to confine themselves strictly to a
practical appreoiation :of the sitnation.  Let them consider whether in fact
+what- we are now -doing  is medbing the interests of Indis. I:think that

]
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any impartial observer who considers the dangers and difficulties with which
we were faced last September and then reviews how we have been able to
get through the months that have passed since then would at least go so
far as ta say ‘Well, you have not .done too badly—at least, you might have
done very much worse!’” And in these difficult times if one can carry on
without disaster and with a general improvement in the position of the
country I think one may congratulate oneself that one is not entirely off
the right road and one may be justified in hesitating to accept the advice
of those who say ‘Turn from the path on which you are now proceeding
with fairly satisfactory progress and make an experiment with some short
cut through the jungle’. I for one would certanly not like .to follow my
Honourable friend, the Mover through the jungle which I think his policy
indicates. I prefer to keep along the path on which we are now going,
a path of which I confess I cannot see the final end, but a path along
which I can see the steps for the next few months sufficiently clearly to
satisfy myself that we are moving in the right direction. That, Sir, is: the
position that I will put to the House—that our policy at present is on broad
lines meeting the needs and interests of India, that it is too early yet to
say what the final policy is going to be, that we have in spite of a continued
fall in gold prices since September been able to see a steady improvement
in the internal rupee prices of most of the commoditiés on which India
relies, an improvement which varies according to different commodities,
which is particularly striking in regard to cotton where there has been an
improvement of something like 40 to 45 per cent. and which extends over
the whole range of commodities in which the Indian producer is interested.
We have seen that improvement of prices without any corresponding great
rise in the cost of living or without any difticulties which might have been
expected to be brought about by a sudden change in the currency value of
the country.. It has been accompanied by a marked improvement in our
own position for meeting our foreign obligations and a marked improvement
in the general financial position of Government. .That, Sir, I submit to
_the House is a sufficient justification for us in saying that the path on
which we are now treading is a path which is adapted to the interests of
.India. Indeed I do not think that anything that my Honourable friend
said was aimed directly as an accusation of our present policy. He con-
tented himself rather with references to the evils which would come on
the country from the Government policy in the past. I think, Sir, I have
taken sufficient time of the House in dealing with this matter, and T hope
I have expressed sufficient agreement with the general principles which niy
Honourable friend laid down, as to persuade him that it would be unwise tc
press his present Resolution to a division.

Dr. Ziauddin Ahmad: In view of the fact that the Honourable the
Finance Member is in general agreement with the policy mentioned in the
Resolution and also in view of the fact that no person has taken part in the
debate, I certainly would not press for a division, but I would like to point

. out one or two things in connection with this subject. Sir, I entireiy agree
with the Finance Member, and I myself emphasised it, that monetary prob-
.lems cannot always solve the question of prices. The difficulty arises when

- the. monetary system fails to solve satisfactorily the questions which arise
‘on ‘account of non-monetary phenomena. We are now faced with a new
situation. that gold ig graduslly finding its way to France and America, and
no country has been able to solve this very difficult financial situation. I

‘spid cléarly that"by the exchange problem we cannot altogether solve the
-
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~world conditions, but at. the same time it is a weapon which we can use at
Teast partially in coping with our difficulties that have arisen on account of
the general depression all over the world. The Honourable the Finance
Member spoke of the monetary unit being fixed on account of the desire of
_the eommercial bodies. \Iow this reminds me of a story. A person said that
‘he had dreamt a dream. Half of it was true and half of it was not true,
‘He said he saw in a dream that somebody had given him a slap and also
Aarupee. When he got up he saw that the rupee was not there, but the markg
of the slap were there. The same is the case here. The Indian com-
mercial community desired to stabilise the monetary unit of India but they
desired to have it stabilised at the pre-war value, but they did not desire
it to be stabilised at 124 per cent. higher than the value 1t had before the
war. They desired to have a stabilised rupee at pre -war parity. They got

one but not the other.

Now, I do not want to discuss the question of the flight of gold because
we shall have an opportunity of discussing it in detail in eonnection with
the Budget, but certainly I find that this flight of gold, thqugh giving no
doubt a temporary great relief, at a time of very great emergency, to the
‘Government of India, is certainly not a solution of the real problem.
Though the Government of India may be richer for the time being, but
India as a whole, the people of India have become the poorer on account
of this flight of gold from India to foreign countries. I say again that this
“flight of gold will not permanently solve the monetary problem of the world
because what would happen is that the gold would ultimately flow into the
Bank of France or of the Reserve Bank of America. We are sending gold

“to England, and it may be used in paying off our debts. England may have
temporary relief; we may have temporary benefit thereby, but ultimately
the gold ‘will be buried in France and America. Sir, our present policy
about the flight of gold is really a gift of gdld to France and America. No
doubt some relief is there; the Government of India do gain slightly there-
. by, but it is not a permanent satisfactory solution of the problem. 1 think,
" Bir, it is a mistake on the part of the Government of India t6 adopt methods
'.Whlch for the sake of temporary relief, permanently impoverish the country
‘and yet do not. definitely solve the permanent problem either of India or
‘of England. Sir, my point in bringing forward this Resolution was that
Government, as being the custodian of the interests of the people and aa
currency suthority, have got certain obligafions towards the people of this
country. One of their obligations is to maintain the prices at a certain
level, but this is & duty which they have not satisfactorily discharged during
the last three years. 1 can give innumerable illustrations. There is the
example of wheat before us. The Bill which was laid before us for the first
“timie in 1931 ought to have been moved three years ago, because in 1929
the Government of India knew full well the state of affairs of the stocks
in India and in the world through the periodical returns of the League of
Nations, and the Wheat Export Bill ought to have been passed in 1929 ; and
I have a serious complaint that even when they produced the Bill in 1931,
they went out of their way and made exemphons for six months for which
there is no parallel (as far ag T know) in the proceedings of thls Assembly
r-since it came into existence.
. Now the other:thing which. they ought to, have, done and Whlch every

“.Glovetament would -have dons. had: it..been..a. Government, rgggns)&
to the Legislature, is that they would have reduced the frelght
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places where wheat is produced to the places whare it is consumed ot exp'()fl?.
ed from. For example, all other countries have dope the game, byt what we
find here is that India is exporting wheat from one part, that is Karachi,
and importing wheat from another part, that is Calcutta, which wheat finds
its way to Bihar and even to the United Provinces. This is a policy wh;ch
ought to be stopped ; and if the Government of India had taken timely action
three years ago, Tprobably our troubles would have been minimised to a
certain extent. This is my point, then, that the Government. of India
ought to take timely action to stabilise prices and not concentrate their
energies and their thoughts only on the stabilization of exchange. In view
of this faci which I have just stated, I beg to ask for leave to withdraw
the Resolution. ' ‘

The Resohution was, by leave of the Assembly, withdrawn.

RESOLUTION RE APPOINTMENT OF A COMMITTEE TO HEAR
GRIEVANCES OF RETRENCHED OFFICERS.

Pandit Satyendra Wath Sen. (Presidency Division: Non-Muhammadan
Rural): Sir, T beg to mcve the Resolution which stands in my name and
which runs as follows:

“This Assembly recommends to the Governor General in Council that a Committee
of the Central Legislature be appointed to hear the grievances ‘of the retrenched

officers in the Gentral Government under the recent retrenchment schemes with a
view to redress injustices and inequities.”

Sir, mine is a noble Resolution end not a eontroversial one, at léast so far
as the principle is concerned, and I think I need not make a lengthy speech
on the subject. As a result of the worldwide economic depression and
also as a result of their colossal extravagance, the Government of India as
well as all the Provincial Governments have now got to such a pesition
that they have been compelled to curtail their expenses in all possible
ways. The retrenchment of officers is one of these. ~We are concerned
‘here with the Central Government only. As everyone knows, the Central
Government is a huge department, and the retrenchments there must have
assumed gigantic proportions. Premature retirement and discharge of
‘officers have been the means of retrenchment, and it is only natural that
in dealing with the innumerable cases there have been some cases of in-
justice and inequity. Sir, on the basis of the various recommendations
made by the various Retrenchment Sub-Committees, the Government of
India have prepared elaborate rules for retrenchment. Among these there
is a pious rule which runs thus:

“The selection of individuals for discharge should be entrusted to Selection Boards
specially constituted in each Department or office.”

Sir, I am afraid this is on paper only, and as a matter of fact tho depart-
mental head is all in all in the matter. At least he hag been given ample
power for exercising his discretion. But the departmental head is after
all a human being not free from attachment and aversion, and it is no
wonder that cases of oversicht or blunder or even favouritism must bavae
occurred ™ certain cases. Sir, different principles have been followed in
different offices side by side. One of the modes of retrenchment is the
discharge of seMated officers with less than-ten years’ sprvipe.. In some
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offices the departmental head has begun from the bottom of the list and
in some offices he has begun from the top. S8ir, retrenchment is a ve
unpopular measure naturally, and the unpopularity has been greatly in.
creased by these injustices and inequities. Sir, the departmental heads
may play with these matters, but the retrenched officers know to what
position they are pushed by these measures. It is only the wearer who
knows where the shoe pinches. We have received lists of grievances from
various departments and various individuals. The grievances are manifold.
In some cases the charge is that retrenchment is going on communal lines
and in others the charge is that there has been differential treatment
amongst the members of the various communities. Sir, I am not a com-
munalist and I am one of those Hindus who hold that a starving European
is as fit an object of compassion as a starving Hindu or a Muhammadan.
Sir, 1 have no mind to mention individual names in my speech but I will
only refer to some cases. At the very outset I should like to remind the
‘Honourable the Finance Member of a case which occurred in the Military
Finance Department and which I, in company with my Honourable friend,
Mr. 8. C. Mitra, brought to his notice. The Honourable Member with his
.characteristic goodness gave us a patient hearing and with his characteristic
.suavity and sincerity has promised to go through the papers perscnally.
There are several other cases which have been brought to our notice, and
1 wish to refer to only a few of them. An officer in the Army Department
who was recently promoted to the special grade on account of his efficiency
.hag suddenly become inefficient and has been served with a notice to quit.
“The next case is that of an officer in the Foreign and Political Department
who has put in 35 years of service and has been retained, whereas others
with lesser periods of service have been retrenched. Then, a clerk in the
office of the Engineer-in-Chief under the Army Department was served
with & notice after a meritorious service of 17 years. On receipt of this
notice, he fell in and ultimately he died, probably of that shock. Then,
again, an officer in A. O., I. 8. D., who had put in 10 years’ service has been
served with a notice whereas others who have been in service for much
1esser periods have been retained. These are the vagaries and the irregu-
larities that are being perpetrated in the name of retrenchment. With
these experiences and with these cases before us we think that it is only

right and proper that their grievances should be heard with proper consi-
deration. !

Sir, the right of appeal at least once is an’ established principle followed
by the British Government. It was only the other day that a Resolution
was moved by this side of the House for the establishment of a Supreme
Court in India as an additional court of appeal. It was very grateful on
the part of the Government that that Resolution was not opposed by them,
‘When other people are given chances of appeal twice or thrice it is only
reasonable that these unfortunate people should be given at least one chance.
T therefore propose that a Committee be formed to hear the grievances of
the retrenched officers.” With these few words I move my Resolution.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Resolution
.moved :

- “This . Assembly recommends to the Governor General in Council thatea Committes
::- of the Central Legislature be appointed to hear the grievances of the retrenched officers
in the Central Government uader the recent retrenchment schemes with a View w0
redress injustices and inequities.* T e
—
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To that notice an amemdment* has been.received from the Honourable
Member Mr. Bhuput Sing. This :amendment widens the scope of the
resolution and is therefore out of order.

Mr. Bhuput 8ing (Bihar and Orissa: Landholders): May I ask, Sir,
if I can delete these portions?

Mr. President: If the widening of the scope is eliminated, then the
remainder is practically what the Resolution is. If the Honourable Member
will let me have on paper the form of the amendment he wishes to move,
I will consider its relevancy.

(Mr. Bhuput Sing then handed to the President his revised amendment.)

The Honourable Member wishes to move the amendment with the
only alteration that, instead of the Governor General in Council appointing
the Committee, he wishes to provide that the Committee should consist
of two-thirds non-official Members to be elected from amongst the non-
official Members of the Central Legislature, and one-third officials to be
nominated by the Government of India. An amendment in that form
is in order and I call upon the Honourable Member to move it.

Mr. Bhuput Sing: Sir, I beg to move:

““That for the original the following should be substituted :

‘This Assembly recommends to the Governor General in Council to iake steps for
the appointment of a Committee consisting of two-thirds non-officials to be elected
from amongst the non-official Members of the Central Legislature and one-third
officials to be nominated by the Government of India to hear the grievances of the
retrenched officers in the Central Government under the retrenchment schemes with

’ 9

@ view to redress injustices and inequities’.

Sir, the Mover of the original Resolution has asked for a Committee to
be appointed for redressing the injustices and inequities of the retrenched
men. But I have got my own misgivings about the Committee if its
appointment is left in the hands of the Government. So I move this
amendment. The Legislature is an elected body and every important
statutory committee of the House is elected, and I do not see any reason
why the proposed committee cannot be an elected one. Further, as
Government are a party to the retrenchment, naturally they should also
have their share of the representation in such a committee. I would
therefore suggest by way of amplification that the committee proposed by
my friend should be an elected one, of which two-thirds are to be elected
from amongst the elected Members of the Central Legislature and one-
third may be nominated by Government. Sir, it is well known by now
as to how the retrenchment recommended by my friends is being given
effect to. The Retrenchment Committee was constituted by the Government
themselves and it was presided over by no less a person than the Leader
of the Independent Party. He was specially fitted to the occasion having

*¢“That \for the original Resolution the following be substituted :

‘This Assembly recommends to the Governor General in Council to take steps for
the appointment of a Committee consisting of two-third non-officials to be elected
from amongst the non-official members of the Central Legislature and one-third
officials to be nominated by the Government of India to examine how far the recom-
mendations of the Central Retrenchment Advisory Committee and its sub-committees have
been given effect to and to hear the grievances of the retrenched officers in the
Central Government undér the retronchment schemeés with a view to .redress injustices
IIIB M‘itiﬂ..w R RES R L -
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“had'the experiénce of Phe executrve admmlstratlon a8 w&ll as: *.fme hnvmg &
‘judicial temperament. ~ Wherever the Retrenchment Committee recom-
‘mended the abolition of the post held by Europeans, these posts became
so very essential for the admimistration of the country that the Treasury
Benches could not give effect to such recommendations. Nay, in certain
cases they went further and created some sinecure posts to keep these
retrenched European officers who were once brought inter this country
‘under a contract basis even after the expiry of their present contracts.
8ir; by way of illustration I may cite the case of two officers by the name:
of Messrs., Lane and Watt who were brought to India under a contract
for five yearg for the purpose of erecting mooring masts and other necessary
works in connection with the landing of the once famous air ship “R. 101"
‘which dccidentally was destroyed in the course of its first voyage fo
India on the coast of France. Since then the scheme for running gir

ships between India and England has been sbandoned. But in splte
of the contract period of these two men being over, and in spite of the
. decision of the Government to abandon the running of the State Air
Service in India for the time being owing to financial stringency, these
two officers are being retained for a further period under renewed contracts
in the name of retrenchment and economy. It is not one solitary example
of its kind. There are hundreds of cases like this where European Officers
are being retained and in lieu, Indian subordinates are being retrenched and
sacrificed. By way of further illustration, we may take the recommenda-
tion of the Public Works Retrenchment Sub-Committee where they
recommended the abolition of the post of the Superintending Engineer
and the post of a highly paid newly created post of a Personal Assistant
to the Chief Engineer, New Delhi, but in spite of the definite recommenda-
tions of the Committee, we find that these two posts are being retained
whereas we hear the cases of hundreds of day labourers, carpenters,
jamadars and other subordinates and menials are being sacrificed in the
name of economy. Sir, may I ask in all humility whether this sort of
retrenchment was envisaged in the recommendations of the retrenchment
Sub-Committee? Then, Sir, there are cases where men having 25 to 80
years’ service and who have earned full pension, are being retained and
youngmen with family encumbrances, having service of only two to five
years or even ten years at their back are being sacrificed at the altars:
of economy. All such cases will surely come to light if the proposed
committee is appointed, which will be able to scrufinise such cases with

fairness as to whether any injustice and unfair treatment has been meted
out to these unfortunate axed men.

Sir, it will not be out of place to cite the cases of the retrenched men
in the Railway Accounts Offices and the Audit Office of the Indian Stores
Department, where men with two to ten years service are being retrenched
by retaining men who have put in 25 to 80 years service and have earned
full pension. There are innumerable other cases which have been brought
to my notice, but which I am not in a position to go through in detail
within the short time at my disposal. The more I hear of such cases
the more I get convinced that a committee is essential to investigate into
these cases of hardship, as otherwise these unfortunate men will have no
other means to have their grievances redressed from the administrators
of this country. In this connection I think I may mention that the
present foreign rulers have so much deteriorated as to forget the even-
handed justice their forefathers used to administer in this ‘country & few
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decades ago. I would remind once more the Tressury Benches that, the
injustices  that are being meted out either to the masses in the name of
law and order or to their ewn servants in the name of ecomomy are the
main causes for increasing the apathy of the whole of India against the
present system of administration. I would go further and I will emphati-
cally say that these are the reasons why political upheaval in the country
is directed to end this system of foreign bureaucratic administration, ag
my countrymen have become hopeless of mending it. In conclusion I
may add that the appointment of the proposed committee will go a great
way in allnying the present discontent and distrust amongst the Govern-
ment servants who come from the intelligentsia and the middle classes
and who form the back bone of the State of every country, be it independ-
ent or dependent. Sir, with these words I commend my amendment to-
the House for gupport. ’

Mr, President: Amendment proposed :

‘“Fhat for the original Resolution the following be substituted :

‘This Assembly recommends to the Governor General in Council to take steps for:
the appointment of a Committee consisting of two-third non-officia’s to be clected
from amongst the nan-official Members of the Central Legisldture and one-third
officials to be nominated by the Government of India to hear the grievances of the
retrenched officers in the Central Government under the retrenchment schemes with
a view to redress injustices and inequities’.”

Mr. N. R. Gunjal (Bombay Central Division: Non-Muhammadan Rural):
*Sir, T support the amendment proposed by my Honourable friend, Mr.
Bhuput Sing, to the Resolution moved by my Honourable friend, Pandi%
Satyendra Nath Sen. The Honourable Mr. Bhuput Sing has explained in
his speech the importance of his amendment. I hope the Honourable
Pandit Satyendra Nath Sen will accept it. It is very necessary that Gov-
ernment, should consider sympathetically. the grievances of the retrenched
persons.

Sardar Sant Singh (West Punjab: Sikh): I rise to support the amend-
ment proposed by my Honourable friend, Mr. Bhuput Sing. The Mover
has made out a strong case for enquiry, and I fully agree with the reasons
given. Besides these, I venture to draw the attention of the House to
serious infringements of the principles of retrenchment laid down by the
high authorities resulting in inequities. I have received many complaint:
from the members of my sommunity in this respect, particularly from those
who were serving in the Railway Department. The Railway Board laid
down definitg principles tor protecting the rights of minority communities
when carrying out retrenchment. These principles have not been followed
by those who are responsible for carrying out the policy of the Railway
Board. We find that most of such officials, especially in the Punjab,
have interpreted the expression ‘‘minority community’’ to mean the Muham-
madan community alone. While, it is a matter of common knowledge
that the Muhammadan community forms a majority in the tract covered
by the North Western Railway, the most important minority community
in the Punjab is the community to which I have the honour to belong.

* T have found that when retrenchments have been carried out, the interests.
of my community have been entirely overlooked. Further on we find
that a gentleman from the Muhammadan community has been entrusted
-with the duty of looking after the . interests. of the Minorities. Unfortu-
nately for us #ébis official- hag-interpreted the expression . :‘“‘minority -corn--

*Translation of the speech delivered in Hindi.
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‘munity’’ as meaning his own co-religionists. Here on the floor of this
House the Hbnourable Members occupying the Treasury Benches have given
assurances several times that the Sikhs are regarded as a minority com-
munity in the whole of India. The Sikh interests have thus been sacrificed
at the altar of the whims and idiosyncrasies of particular officials. The
grievances are so numerous as to call forth a scrutiny of the acts of the
subordinate officials by an impartial committee wherein the members of
each community are represented. Therefore I take this opportunity of
ventilating the grievances of my community and of asking for the appoint-
ment of such a committee as proposed by Mr. Bhuput Sing. With these
remarks, I support the amendment.

Rai Bahadur Lala Brij Kishore (Lucknow Division: Non-Muham-
madan Rural): Sir. 1 should like to speak a few words on the Lesolution
1  oved by my Honourable friend, Mr. Sen. The Resolution in
’ my personal opinion, if it gets the full support of the House
and is passed, will surely produce a good result both for the Government
and the retrenched staff of the Government of India. Due to financial
difficulties, the Government have been rather compelled to launch a general
campaign of retrenchment to effect possible economieg in their expen-
diture, and they have tried their best to follow the method of retrench-
ment chalked out by the various Retrenchment Committees. Though
the Government with a great care and caution have applied their own judg-
ment while axing their own men, yet nobody can deny the fact that it
anay be quite possible that the application of the method might have in
some cases proved erroneous, as a result of which some persons might
have been badly hit. Instances may not be uncommon that those who
should not have been at all retrenched have in practice come under this
terrible axe. Many have been retrenched in the prime of their service
and some in the middle part, while on the other hand many old hands,
who have almost earned their full pensions, are retained in their respective
posts and their retention is justified under the plea of technicality, that effi-
ciency of work will suffer if old hands go. Today or tomorrow, Sir, the
present old hands will surely make room for the men who occupy at pre-
sent their next rank of service. I am afraid to say whether at that time
the efficiency in the Government work will suffer or not perhaps change
of time will at that time be a healing balm to cure suddenly the wound
of inefficiency.

As a precautionary measure to avoid further criticism the Govern-
ment may take up a forward policy and appoint a committee consisting of
the Members from the Central Legislature in order to revise the methods
of retrenchment effected by the Government. The duty of the com-
-amittee should be to record genuine cases of grievances only, if possible,
by taking circumstantial evidence bearing on those cases, and suggest to
Government their kind and sympathetic consideration of the same.

In conclusion I may be allowed to say that the consent of Govern-
ment to form committees of this nature will therefore save the Govern-
ment from the scandals and criticisms in the Press and platform and safe-
guard the interests of the unfortunate . retrenched staff of the Govern-
ment who haye spent.the best part of their energy in serving the Govern-

--ment, with hearts full -f Joyalty. and co-operation.. S
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With these words, Sir, I support the Resolution moved.-by my- Hon-

ourable friem} and I earnestly hope that it will receive a good response

from the benign hearts of all the Honourable Members of this House.

The Honourable Sir George Schuster (Finance Member): Sir, we on
ihese benches have & great deal of sympathy with some of the views
expressed by those who have spoken on this Resolution, but I am afraid
that we must oppose the Resolution in its present form and alsc the
amendment. The ground on which we must base our opposition is this,
that on broad grounds of principle the selection of officials for retrench-
ment i8 essentially a matter for the executive. If the Legislature tries
to interfere in details of that kind, I would put it to Honourable Mem-
bers opposite that both now and in the future they may find it an extre-
mely embarassing precedent. After all it is the heads of the depart-
ments concerned who are responsible in matters of this kind, aud 1 would
put it to the House that it is impossible for the Legislature to interfere
in details of administration. I would also inform those who have spoken
on this Resolution that all these cases have received the most careful con-
sideration. The general practice has been to select the per<omnel through
properly constituted selection boards. Now, when an unpleassnt course
of this kind has got to be carried out, which we all admit inflicts very great
hardship on individuals, it must happen that certain individuals feel that
they are aggrieved by the result; and I have no doubg that those who have
spoken on this Resolution have spoken with full sincerity and they are
convinced that those officials who have approached them have got very
hard cases. I am also quite prepared to concede that in many instances
their cases are very hard; but what I would put to my Honourable friends
is that they have probably only heard one side of the question and that
they are not aware of all the balancing considerations which have led the
department eoncerned to make the particular selection that they have
done. The Honourable the Mover of the Resolution referred to one parti-
cular case and informed the House that he had approached me personally
on the matter. =~ That is a very good illustration of the point which I
have been making. The official concerned, who approached my Hon-
ourable friend together with one or two Members of this House, undoubt«
edly had a hard case. I should have been only too glad if I could -have
done anything to meet the views that were put forward by those friends
of his in the Assembly who came to see me. But on a careful review of
the whole position, when one had to consider who would have had to be
selected for discharge if that particular individual had not been selected,
I was myself convinced that the right choice had been made and, much
as I regretted the result, I had to come to the conclusion that.any alter-
native result would have been worse both as regards justice to the in-
dividuals concerned and also as regards the efficiency of the department.
My Honourable friend I am sure will give me credit for sincerity in this
matter, just as I give him credit for sincerity in putting forward the case.
We cannot get away from it. In carrving out the policy of retrench-
ment, we must create hardship, and the only question is which selec-
tion will create the least hardship and which selection will make most for
the efficiency of the department.

Now, Sir, although we must take up the stand-point which T have
taken, that it would be inappropriate at.this stage -that any outside com-
mittee should be appointed to review - all- these - cases, - we 4l of ue—
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and I speak for all my colleagues and all heads of deparkments of the
Government of India in this matter—we all of us are prepared to examine
cases if our attention is called to special grievances. If. any ~f my Eon-
ourable friends opposite comes to me. with a case, I shall certainly see
that it is carefully examined, and I am sure that all my colleagues will
do the same thing. We are just as snxious as anybody in this House to
seée that this very unpleasant.task should be carried out with the .mini-
mum of injustice; but if every case of alleged grievance is to be made
‘an occasion for an outside inquiry, I do put it to my Honourable friends
who have spoken on behalf of this Resolution that they will achieve no
really satisfactory object but they will put an infinity of labour on offi-
cials’ who at present are in these days of retrenchment exceptionally
hardworked, and in the long run the public interest will suffer from the
‘precedent created.

Sir, on these broad grounds we must oppose the Resolution.

Pandit Satyendra Nath Sem: Sir, I have not much to add to what 1
have already said. I accept the amendment moved by my Honourable
‘friend, Mr. Bhuput Sing, viz., that on the Committee there should be
some members appointed by the Government of India. I am very glad
to hear from the Finance Member that he has got every sympathy with
this Resoluticn. But, I am sorry that his sympathy is not deep enough.
We have been told that we hear only one side of the case, but I am
afraid it is more true in their case than it is in our case, because they
also hear the reports of their departmental heads only: the officers
retrenched are not allowed any interview and everything is done behind
their backs. It has also been suggested that if cases are brought to their
notice, they will see that no injustice is done; but we shall not be here
for long; and it is not possible that we can bring each and every case to
their notice; and if no committee is formed nobody will approach us with
‘their prayer and the purpose may not be served .

An Honourable Member: Why?

Pandit Satyendra Nath Sen: If there is a committee, then everybody
will approach us; otherwise that will not be the case. So I hope that
the Honourable Member will yet reconsider his decision and accept the
amendment.

Mr, President: The question 1s:

“That for the original Resolution the following be substituted :

‘This Assembly recommends to the Governor General in Council to take steps for
the appointment of a Committee conmsisting of two-third non-officials to be elected
from amongst the non-official Members of the Central Legislature and one-third offi-
cials to be nominated by the Government of India te hear the grievances of the
retrenched officers in the Central Government under the retrenchment schemea with
a view to redress injustices and inequities’.” a

The motion was negatived.
.. The Assembly then adjourned for Lunch il Twenty Five Minutes to
Three of the Clock. Coe : .

¥



The Assembly re-assembled after Lunch at T‘wenty ‘Five anté$ to
Three of the Clock, Mr. Presidehit in the Chair.

THE BAMBOO PAPER INDUSTRY ‘(PROTECTION) BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Sir George Rainy (Member for Commerce and “Rail-
ways): Bir, I lay on the table the Report of the Select Committee appoint-
ed to consider the Bill further to amend the law relating to- the fostering
and development of the Bamboo Paper Industry in British India.

Mr. Presidént: With reference to the next Resolutlon’r standing in
the name of Lala Hari Raj Swarup, I should like o point out that
leglslation has been passed to extend the operation of the Wheat Import
Duty Act to the year 1982-38. The only point in the Resolution which
remains is in regard to its extension to the year 1933-84. The Chair
wishes to know whether the Honourable Member desires to move the
Resolution by amending it in some form which will restdct it to the fur-
theér extension desired by him.

Lala Hari Raj Swarup (United Provinces: Landholders): Sir, as the
operation of the Bill has already been extended for one year, I trust
that the Government will extend it for another year if circumstances
demand it. Therefore, I do not think that any useful purpose will be
served by my moving the Resalution.

Mr. ‘President: You don’t wish to move it?

Lala Hari Raj Swarup: No, Sir. »

Mr, President: The next Resolution stands in the name of Xunwar
Hajee Ismail Ali Khan. I have received intimation to the effect that
Dr. Ziauddin Ahmad ig authorised to move it.

tat -~ -7 (Dr. Zisuddin Ahmad was not in his seat.)

Mr. K. Ahmed (Rajshahj DlVlSlO!l Muhammadan Rural): Sir, there
is no quorum.

(The Secretary then rang the bell and several Honourable Members
a8 well as Dr. Ziauddin Ahmad came in.) A

Mr. Presidént: There is a quorum now, and I call upon Dr. Ziauddin
Almad to move Resolution No. 5.

RESOLUTION RE THE APPOINTMENT OF A COMMITTEE ON
EDUCATION.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I beg to move:

‘“That this Assembly recomménds to the Governor Genera] in Council to appoint in
consultation with the Provinces a Committee to suggest suitable modifications in the
éxisting system of education in India in regard to- policy, administration, geueral
plan of studies and examinations and the most economic method of spendmg public
funds for educa.tlon »

. w;:;Il:h;gl Asle;nbl recommends ¢tl° t1;‘he Govemor G:]:;er n Councn undertake
B loh ) ] to- xten 1] ion . of
the ‘years 1932- & o . e operation -of the %Vh en.t Import, Duty Act to
T8y S
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8ir, at the outset I must confess that I did not know that this Resolu-
tion would come up for discussion today, and much less at this hour,

and I did not come prepared for the discussion, nor have I brought with

me any books of reference from which I would very much have liked to
quote. ’

- Mr, B. Dag (Orissa Division : 'Ndn-Mﬁhammadan): You are an autho-
rity on the subject of education.

Dr. Ziauddin Ahmad: Sir, we all know that education is a subject which
has been engaging the attention of a large number of persons. Every-
bndy is dissatisfied with the existing system of education in India. I have
not come acrosg any person, may he be a parent, may he be a student or
may he be a legislator or a public officer, who has got a good word to say
in favour of the present system of education. Sir, recently a Committee
was appointed:by the Simon Commission to consider the system of educa-
tion in this country. That Committee produced a very good document in
which they pointed out the defects in the existing system, but unfortunately
they made no constructive suggestions, and we all thought that the Simon
Commission, on the basis of that Report, would write a chapter-in the
second . volume and make some definite suggestions about improvements in
the educational system in this country. I shall give one example as an
illustration of what I mean. The Hartog Committee definitely said that
most of the students who are now reading in the existing schools and
colleges ought to have been in imstitutions of some other type, but they
never pointed out—of what type those institutions ought to be and how
-they should be brought into existence. Naturally after reading the report
we expected that the Simon Commission would review that Report, would
make some definite and constructive suggestions, but our disappointment
was very great, and at least I was sadly disappointed, when I found that
there was not a single chapter in the Simon Report dealing with educa-
tion relating to the Hartog Committee which gave beyond expectation a
remarkable correct picture of the true state of affairs. Ever since we
adopted the English system of education, there hag never been & committee
‘which reviewed the subject of education as & whole from A to Z and co-
ordinated the entire system. The first Commission of importance was
really the Hunter Commission of 1882. They reviewed the primary and
secondary education; they made certain recommendations on the basis of
which the whole Indian policy is shaped. They laid down the policy for
‘secondary education and said that it is not the business of Government to
spend its resources on secondary education, but they said that in every
district we should have a model school and the Government should en-
.eourage, but now I should say discourage, education by means of grants
and inspections. Now, this policy has been followed for a long time.
Much water has flowed under the bridge during the interval. In 1882 the
policy of England was that secondary edueation should be managed by
private enterprise and that it ought to be left to private resources. This
was the policy in England, but the policy of France and Germany was the
other way. In France not only did the state take the responsibility for
-secondary education, but thdy had a monopoly. They made a law that
no private institutions should be opened by any private body. This rule
axisted for a long time till'the momnopoly was eancelled by the secend
“Republic in 1850. In Germany from the very beginning the state took the
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entire responsibility of providing and maintaining. all the institutions of
every grade. After the War England changed her policy and the state is
assuming more and more the responsibility for secondary education. But the
policy recommended by the Hunter Commission on the model of England’s
policy then, ig still being followed very rigorously. Therefore this is one
of the points into which there should be a thorough enquiry, that is,
whether Government should undertake the entire responsibility for second-
ary education. Government may bring forward the plea of cost. They
may say that it will be an expensive course. I know that it will bé ex-
pensive, but Government have got no funds of its own and all the money
comes fror.. our own pockets. Therefore it matters little whether we con-
tribute our money to the managers of the schools or contribute it direct
to the Government. The present policy requires thorough revision and
should be brought into line with that pursued in the Continent, and which
is now being adopted also in England. . One very great advantage of re-
versing the present policy of secondary education would be the solution
of communal intricacies. It will be impossible for us to remove communal
disaffection unless we get rid of the secondary education policy of the
Government. Let me give a definite illustration. Suppose any community
wishes to establish a school of its own. The managers wil. nave to give
a big dose of communalism to the persons from whom they collect monies,
otherwise it will be impossible to collect any money for the proposed
institution. The communal spirit is created, and if we ellowed it to grow
in our educationa] institutions, it would be very difficult to eradicate it in
general economic and political problems. If these communal organisations
are encouraged then every community will demand a separate system of
education and education will become an imperium in imperio, and there
will be a Government inside the Government, this can only be avoided
by the State assuming the entire responsibility of maintaining secondary
schoolg and institutions of other types. The Commifttee will have to look
into the question whether the time has not yet arrived when the Gov-
ernment should reverse their time-honoured policy enunciated by the
Hunter Commission and adopt the policy which is now bemg pursued -in
all the civilised countries outside India.

The Committee will have to go into the question of primary education.

At present we talk of compulsory education, but some people obstruct on

the ground of expense. I pointed out on the floor of this House on 17th

‘March, 1931, that the estimate of 20 crores expenditure per annum made
by the Hartog Committee is very much exaggerated. I pointed out and

_gave my ﬁgures to show that 9 crores will suffice, 2 crores for compulsory
education in the case of boys and 7 crores in the case of girls. There is

one very important thing to which sufficient attention has not been paid,

and that is. what should be the subject matter of instruction, and what

should be the machinery of administration. The other day there was a

‘Bill in the Bengal Council about imposing a special tax for primary
education. Some Members definitely opposed it, but they did not do so

on the ground that they were against primary educatlon but they opposed

it on the ground that its administration by the Education Department

would not lead them to the desired goal. Therefore they wanted a special

committee, a special organisation for the expenditure of the public funds

on primary education. People are always willing to contribute for educa-

-tion, but they want to be assured that the money will be: spent in the

right direction, They are very much sfraid -that if money is given to- the
Director of Public Instruction,-who ‘is-an’ autocratic officer; it will be spent
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upon inspections, on buildings and on providing apparatus for the schools,
and very little on real education, that is, on the salaries of the teachers.
Therefore, unless we provide satnsfactory machinery and have a definite
and sound policy about primary education, as regards administration, as
regards curriculum, as regards the’ system of instruction, as regards the
manner of spending money, it will never be popular among the p90ple

The third point which the Committee will have to inquire into is the
curriculum of studies. We all know that the present courses of instruc-
tion were designed to produce clerks for Government service. Now we
have got an over-production, and the time has come when we should
stabxhse, speaking in terms of currency, this particular cemmodity and

to produce some other article which the country needs and which has
a8 stabilised market price. In other words, we ought to introduce some
element of technical education in all the schools. This is a very import-
ant principle, and unless our educational programme ig thoroughly over-
hauled in order to give a technical bias to Fberal education, it will not be
possible for us to go a ‘long way. As regards technical education,
we have got two distinct methods pursued in two different countries. In
Germany technical education is compulso?; for all. Every boy and girl
over the age of 14 is put in a technical school and he or she has to pass
@ certain examination before entering life. In England technical educa-
tion is sandwiched in the general education, and they say that every sub-
ject has a cultural and utilitarian value. Take history for example. It is &
subject for general culture and is also a bread and butter subject when it is
studied for the Civil Service examination. Bo are carpentry and other
wocational subjects. There is.an.element of culture, and an element of
utility, . This system of combining . liberal and technical education in
England, as practised in her central schools, is a thing which we ought to
follow and adopt in our institutions. That is one important thjng into
which the Committee will have to enquire..

‘Now, "coming t6 examinations', thi_sr is really a subjeét into which a good
deal of investigation is necessary.- I have just published a book on this
topic and it is in the hands of the Memberg of this Assembly. I have
referred in this book to the researches on examinations made by different
individuals. I draw attention to the researches made by Mr. Kuppuswami
of the Training College, Trivandrum, in which he has shown that by our
present system of examination no serious injustice is done, if instead of
reading the answer books of candidates, you simply put all "the marks in
one box and put the roll numbers in another and draw by lot the number
tu be given to a particular roll number. People will be horrified to hear
this, but it is a fact. (See page 32 of my book on examinations.)
Mr. Kuppuswami did not _carty on his experiment in a paper on history
where a vast variety- of opinion is posslble, but-he took a paper in mathe-
matics and sent it to 42 different examiners, and the marks allotted by
those examiners varied from 11 to 87. (An Honourable Member: ‘“What
about the whim of the examiners?'’) My Honourable friend makes refer-
ence to the whim of the examiners. Here is a problem which can never
be put in a mathematical figure. There are certain examination errors
‘which can be codified and expressed in terms of numbers. The whim of
the examiners is such that it cannot be expressed in & numerieal number,
Jf I had time I could give many lllustmtlons of the whims. of examiners,
¥ am taliing of experienced examiners, about whose integrity and whose
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judgment there can be no question, and who are supposed to have no whis

of their own. Experiments were made by Prof.” Edgéworth in America

which lead us to the same conclusion. Dr.- Ballard has given another illus: .
tration in his book. A paper in history was examined by six different

prefessors. One of the professors wrote out model answers, but madver-

tently his model answers got mixed up with the answer books of the candi--
dates whom he had failed and this was examined by the five other professors."
Two definitely failed him, two gave him second division marks and one gave -
him first division marks. A large number of such illustrations can.be

quoted. Therefore I ask whether the time has not come to revise the

whole system-of examinations. Other systems of examinations are being
tried in Germany, France and America. The German system is like the

old Indian system, but under conditions now prevailing in India I would

never advocate it. Under the French system the answer books are open .
to the public, and the oral examination is conducted in the presemnce of

visitors for whom special seats are provided. The examinations. are held

twice a yvear, so that u person who has failed may be re.examined imme-

dately after the long vacation.and the results are announced in a week or

ten days. 1 ask whether the time has not come when we must revise our

system and bring it into line with a system where there' is ro element of

chance and where examination errors don’t exist. . -

-1 shall now say a few wards about university education. The Universities-
of Bombay, Calcutta and Madras were established in 1858 on the model of
the London University as it then existed. After the lapse of haif a cen-
tury, as the result of the Haldane Committee’s Report, which condemned
the affiliating type of university, it was found that the unitary type univer-
sity was the best. Fortunately or unfortunately the Sadler Commission.
sat after Lord Haldane’s Committee had reported and it adopted their
recommendations. in principle. Now. what happened in England? Lord
Haldane himself changed his opinion. and when addressing the University
in Wales, he definitely went against his previous idea. England is now
going back more and more to thé ideal of ‘an affiliating university. London
and other universities have got agricultural colleges outside London. Now,
we have got ten years’ experience of these universities. They .are very ex-
pensive institutions, and the time has now come when we should alse revise
our system of education, because the system is also changing in England.
As rgards the cost of education in these universities we find the cost of
education in Dacca College was less than one-third the cost in Dacca
University. The Muir Central College cost gbout one-third of the educa-
tion in the Allahabad University. The same is the case with Lucknow,
Benares and Aligarh. On account of financial stringency, the time has
come when we ‘should also revise our policy which has changed in England
during - the last few years.

"" I now come to the side of administration. This was devised by the
‘ " Hunter Commission in their famous Report of 1882. They
created the post of Director of Publie Instruction on the lines of
Dirgcteur de I'Instruction Publique in France. There is no such post in -
England. At the timé when this organisation was recommended, there were
very few institutions, and a single individual ¢ould manage the whole affair;
but now thirigs have changed. Educadtion has become a. very important sub-
ject and it is now impossible for one Person to manage all types of institu-
tions.  Sir Philip Hartog’s Committee have tabulated the- duties of the.
Director of Public: Instruction Tn their Report. - They have omitted. abont.
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half a dozen duties in that Report and the total comes to about 24. I was
surprised to see that they did not make any suggestion as to how relief should
be given and it is time to reorganise our administrative machinery on the
lines of France whom we attempted to follow where they have special
directorates for higher education, secondary education, primary education
and female education. They also have a Supreme Council to advise the
Minister and Directors. No such Council exists in India. The Minister
of Education here is not an educational expert and his Secretary, who is a
Civilian, is also not an educational expert. In some provinces, the Director
of Public Instruction is also the Joint Secretary and he is the only indivi-
dual on whose expert advice the administration is based. It is now impossible
tor any one man, however able he may be, to be an expert in every phase of
education. A person may be an expert in higher education, but he may
know very little about primary education and female education. So a
person who poses as an authority on every phase of education is not an
expert. Therefore it is time that we split up the different phases of educa-
tion and had advisory committees as in France for different aspects of
education. People are not satisfied with the way the funds are spent by
the Director of Public Instruction. If he visits a school and is given a
garden party, then that school will get a grant. If any school follows a
principle which is not liked by the Director, or he takes a personal dislike
to it, then that school will be run down and will not be given the grant
which it deserves. In other countries grants are given according to the
need of the people. Here they are given in proportion to the wealth you
possess. This is just the reverse principle. In other countries they will
ask you how much money you need. Here you will be asked how much
money you have already got. ‘That means the rich man will get more rich
and puor people more poor. The poorer people who need maximum help
are not helped by this grant system.

The second respect in which it is wrong is that everywhere the minimum
grant is fixed, but here in India the maximum grant is fixed, which is not
a correct thing to do. Sir, if any one asks me what is wrong in our system
of education, I have a simple reply and I say that everything is wrong from
A to Z. Tf anyone will ask me, ‘“What is the thing which you praise and
which you like?’’, then I shall say, “There is everything which I do not
like, and I cannot put my finger upon anything which T should praise and
which I should consider to be an ideal for other countries to follow’’. When
dissatisfaction is widespread and everything is wrong, it is high time that
the Government of India appointed a committee to look into the affairs of
education, and for the purpose of co-ordination the committee should
examine education as a whole. So far, committees and commissions have
examined only one particular problem of education and no committee since
the British system of education was established in this country has ever
examined the subject of education as a whole, and in order to have a co-
ordination between the different phases of education, it is absolutely neces-
gary and highly desirsble that one committee should examine the subject
of education as a whole. There is one thing more the consideration of
which is very badly needed, and that ie the system of training colleges in
this country. People will be startled when I say that the training colleges
in India in all the provinces are really 50 years® old institutions. They have
a subject called the ‘‘history of education”, but that history ends with
Herbert Spencer and all the educationa] progress which has been made
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irom the time of Herbert Spencer (i.c., 1675) onwards, all the changes that
have been made after the war are unknown to the students of these train-
ing colleges. Now how can you expect that when they come back to the
country, they will spread enlightenment in the country, they will reform
education, since they themselves are more ignorant than the people whom
they are expected to teach? Besides, in these training colleges they lay
-very great stress upon how to teach, but they ignore entirely what to teach,
and so the result is that whenever a trained teacher comes and begins to
teach in his class, he lays very great stress upon how books are to be kept,
how papers are to be folded and such other superfluous things, but when
‘he comes to the subject-matter, one finds that the teacher is not much
wiser than the taught, and that is the reason why our whole standard of
education is going down. I think it is high time that these training
colleges should also, therefore, be revised. Coming to the normal
schools : . .. .. !

Mr, President: The Honourable Member has got only two minutes
‘more.

Dr. Ziauddin Ahmad: Now in the United Provinces .ad other pro-
‘vinces the system of recruiting candidates for the training colleges is very
peculiar. There is no co-ordination between the vernacular instruction
and the normal schools. Boys pass at the age of 14 their vernacular middle
examination. They are then allowed to graze cattle or to serve in the
fields for about 3 or 4 years and afterwards they are sent out to normal
schools. During those years they practically forget whatever they have
learnt and in those 9 months they are only taught how to teach and not
what to teach and consequently they come back from these training classes
after forgetting what they had learnt in schools. Have I got one minute
more? (Mr. President: ‘‘Yes.”’) There is one more point to which I
should like to draw the attention of the House and that is that the only
-constructive ‘proposal made by the Hartog Committee was the establish-
ment of a special Board connected with the Government of India for co-
-ordination purposes. I wanted to move a motion to that effect and gave
notice several times, but unfortunately it was never balloted, and I hope
‘the Government of India would soon start this Board, which does not in-
volve much expenditure. (Applause.)

Lieut.-Oolone} Sir Henry @idney (Nominated Non-Official): Sir, it is
-with great pleasure that I rise to support this Resolution. I do not claim
to be an educationist like my friend, Dr. Ziauddin Ahmad, but I do claim
to have some practical knowledge on the subject of European education as
it effects the Anglo-Indian community and I shall therefore confine my
remarks mainly to this aspect of the Resolution and its relevance to the
Hartog Committee’s Report. Sir, I was not at all surprised to hear the
severe criticism and complaints against education in this countrv consider-
ing the fact that the force directing education in this country is in the
hands of the Department of Education, Health and Lands, which, for
want of a better name, I generally call the ‘‘Hotchpotch Department’’.
(Laughter.)  Sir, T have every respect for the Honourable Member in
charge, and his able Secretary, and I therefore hope the criticisms I intend
making today will not be taken amiss. Sir, in dealing with the disinclina-
tion of financial support bv. the. Government of India to education, I am
reminded of am incident which occurred when years ago the Vicerov’s
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Imperial Council was held in Calcutta and u budget discussion wag
proceeding on the expenditure on the Army. I believe it was the late Sir
Surendra Nath Banerjea whose claim for a few lakhs of rupees for improv-
ing the education of India was rejected just after some crores of rupees had
been unanimously sanctioned for the Army by this very Council; and he
was heard to remark to this effect: ‘A few minutes ago this Council was
asked to pass without demur crores of rupees to improve the military
machinéry and supply cannon to blow out people’s brains and yet you refuse
to sanction a few lakhs to improve the people’s brains.”” Sir, it is the
same spirit and condition today, as the Honourable the Mover of this
Resolution pointed out, of lack of support from the Central Government.
I know I am treading on delicate ground when I attempt to criticise and
blame the Central Government because I do appreciate the fact that with
cial Governments. But notwithstanding this fact the Central Govern-
ment has an Educational Commissioner who advises the Government and
who is expected to be and I am sure is au fait with the educational needs
of this country. As far as European education is concerned, I can say
that the Government of India exercises very little or no control or interest
in this matter. European education as this House knows is now a reserved
transferred subject under the control of the Provincial Governors in Council.
In my opinion the present system of European education as it is taught
in our European schools today is completely out of step with the rapidiy
changing India and our economic needs. I refer to the Senior Cambridge
system of examinations imported into European schools and enforced on
the Anglo-Indian community at a prohibitive cost and encourages an
alienation of the community from Indian universities and other Indian
communities. The result is that the education imparted in European
schools has been and is today entirely in the hands of European educa-
tionists who come out to thiy country on high salaries and who certainly
are inferior to those great educationists who came out years ago, nor are:
they superior if at all equal to Anglo-Indian teachers trained and recruited
in India. The result is that European education in this country for our
boyvs and girls is a most expensive item and what is more our own educa-
tionists are denied, except in subordinate positions, the inherent right
possessed by all communities, i.c., the right to shape and train its own
vouth. The entire community resents this denial of its rights and demands
it from the Government of India. It demands the right to control and
administer its own educational institutions. That, Sir, is the chief
complaint T have to make against the present administration of European
education, Further, I opine the time has come when the Hartog Com-
mittee recommendations on Earopean education should be taken into
account and a committee should be appointed to inquire into the very
just and reasonable claims made by the Mover of this Resolution regarding
the existence of multiple educatiopal curricula in this country, each pro-
vince having its own system of education. 8ir, there is no continvity, ne
linking up of the educationpal chain throughout the European schools in
India. This is a very serious disadvantage of the present syvstem of
Euronean edueation in this countrv and demands immediate correction.
Another point. to which I wish to refer. is the Government of India‘s
piggardliness in giving. educational scholarships. The Mover of the
Resolution has touched upon .this question and I support him in ‘what he
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has said. When you compare the number of educational .scholarshlps
given 'in this country with those given in any other country, it stands to
the discredit and shame of the Government of India and every Provincial
Government.  Indeed it seems as if the last thought the Government
gives today is with regard to the education of the people, everything else
is put before education. They do not care how much they spend on other
departments. For instance, they do not care how much they spend on
Lee Concessions, which go by another name in this House, namely, the
Lee Loot. and which costs the Indian taxpayer 2} crores of rupees per
annum.  Sir, any serious effort to improve education in this country
-especially higher education is practically at a standstill and one is
«ompelled to go to Europe and elsewhere for this. I go further and say
that every Provincial Government is annually reducing its education grants
of all kinds and blaming financial stringency. I say this subject to correc-
tion in certain parts. Compare, for instance, the scholarships given in
British India with the educational scholarships given in Feudatorv India.
The Princes are certainly more liberal than the Government. Sir, this
starvation of education is one of the main causes why Indi» is advancing
so slowly and on such artificial lines when compared with other eastern
countries. I further conténd that the system and training are so framed
as to limit the scope of education in this country so that if higher educa-
tion is sought the student must go to England and other parts of Europe
to be educated before he can enter any of the superior services in thiy
country. India is the only part of the British Empire from which this
demand is made, I ask why should this be so?. It is true that this
European educational cachet is not so much a sine qua non today as it was
before the Reforms. But still the educational hall-mark of Europe always
receives official preference. The reason is that the system of education in
this country is so designed that it constitutes itself as nothing more nor
less than a stepping-stone or an incubator ‘for subordinate ‘Governmemt _
service, while for higher employment one must be educated outside his own
country. I say this from personal experience as far as European education
15 concerned. Indeed the curriculum of education in European schoolg is
framed with the object of qualifying its students to enter as subordinates
into mercantile offices, railway workshops or Government Departments and
offices. That is really the curse of European education as taught in
- European schools in India todav. There i no broad or material
outlook in the educational system of schools in this country. Nothing
practical—nothing original—it all seems too mechanical—of one pattern
‘which is moulded on an imported system. The Cambridge svstem of
examinations, which should be discontinued at once. Then, Sir, the
Honourable the Mover of the Resolution referred to the training colleges in
this country. As far as European education is concerned, there is only one
such fraining college in the whole of India for male teachers—at Ghora
Gali. The Army Retrenchment Sub-Committee has been kind enough to
recommend that the grants to certain militarv and quasi-military schools
should be stopped and the Army Department has accepted this. Further-
more that the Punjab Government, on the recommendation of its Provin-
cial Retrenchment Committee, has agreed to stop its grant to the Training
College at Ghora Gali which institution stands in imminent danger of
closing down. If this should happen it will be s fatal blow to European
‘education in the Punjab. which, thanks to the late D. P. I. Sir George
‘Anderson, has made such rapid strides. I, therefore, call upon Govern-
ment to enquire into the matter.



860 LEGISLATIVE ASSEMBLY. ‘[16Tr Fes. 1932,

Dr. Ziauddin Ahmad: Shame, shamel

Lieut.-Colonel Sir Henry @idney: Yes! Shame to the Retrenchment
Committee. Sir, if the Government of India is really serious in its desire
to encourage and improve education, they should call upon its Education
Commissioner to make a report on the effect the recommendations of these-
various retrenchment committees will have on European education, both
Central and Provincial. The Government of India is certainly responsible-
for the standards of medical education as evidenced by the All-India
Medical Council Bill now under review and I do not see how it can, disclaim
entire responsibility for the standards of general education, although
education is a transferred Provincial subject. It should call upon the
various Provincial Governments to state what they propose to do to protect
the various institutions that stand in the danger of losing their grants.
¢.g.. the Lawrence Schools at Ghora Gali, Sanawar, Mount Abu and
Lovedale. Sir, I find it very difficult to be temperate in my feelings of
resentment at this contemplated murder of some of our best European
schools in India and I do think the Government of India should realise that
if the training college for male teachers at Ghora-Gali is closed down, they
will be doing a great disservice to European education and the Anglo-Indianm
community who deserve better treatment at the hands of a Govern-
ment it has served so well. Another defect in FEuropean education
is that we concentrate too much, as I said just now, on ordinary
academic education and do not give enough attention, as the Mover of the
Resolution has remarked, to technical education. I do think that more
attention should be given to this. I have just referred to the many
educational curricula that exist in various' Presidencies in regard to:
European education. Possibly this House does not realise what these-
difficulties are and how they prejudice continuity in FEuropean education
when parents are transferred from one to another Presidency. The-
Madras Government have a certain standard of education and examination,
the Bengal Government have quite a different one and this is the case-
more or less with all the provinces—in short there is a complete absence.
of uniformity and the Hartog Committee recommended this to be
remedied. Besides, the various Education Departments, e.g., the Directors
of Public Instruction and Inspectors of European Schools—I will not say
the Government of India—have, if not openly, at least covertly given
their entire support and sympathy to the retention of the Senior Cambridge
system of examinations. In my opinion the time has come when that
system of education and examination should be stopped and European
education should be based more and more on national lines. Indeed the
time has come when European schools should accept and train for the
same examinations and degrees that Indian universities demand and not
depend on a Cambridge education syndicate which today controls its
examinations at prohibitive fees. Indeed, I would hail the day when all
advertisements for teachers and other employments appear in various
newspapers with the headline, ““None but graduates of Indian Universities
need apply’’. 8ir, I remember I brought this matter up in the Legislative
Assembly in 1923 as far as the teaching of surgery and medicine was con-
cerned and asked Government to appoint a committee to inquire into our
universities and hospitals so that India would be in a position to supply
all her medical needs and to so improve the standard of its universities,
medical colleges and hospitals that we would have no need to indent on
any other country for our doctors. Be it said to the shame of the Indian
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Members, that Resolution, Sir, was turned down by this .House. I
however hope that the present Resolution will not today meet with the
same fate that my Medical Swaraj Resolution did. I hope it will receive
the sympathy of every right-minded Member in this House and that we
will not only pass it but that Government will give its support and see
that something is done to improve education in this country not only
Indian education but European education also. I think the House should
be grateful to Dr. Ziauddin Ahmad for bringing this matter to our notice.
Sir, I support the Resolution and call upon the Government to do its duty
even if it be only in an advisory capacity.

Rai Bahadur Lala Brij Kishore (Lucknow Division: Non-Muham-
madan Rural): Sir, I beg to move the amendment which stands in my
name and which reads as follows:

“That for the words ‘to appoint in consullation with the Provinces a Comm!ttee’
the following be snbstituted : )
‘to summon a conference of the Educational authorities in India’.”’

I beg your permission, Sir, to speak a few words explaining the reasons
for my giving an amendment to the original Resolution of my Honour-
able friend from my province Dr., Ziauddin Ahmad. My Honourable
friend has asked for a committee to investigate into the system of educa-
tion that is in vogue in India and to suggest means for the betterment
of the same, but in my opinion a conference consisting of the best edu-
cational authorities in India which would submit a written memorandum
for discussion in the said conference will tend to produce better results
than a touring committee. The past is the better teacher, and supplies
us with ample evidence that the work of a committee is the production
of a booklet or a book. The scope of activities of that book is within the
book itself and it is ultimately shelved in the Government or in a public
library.  When it is published, there appears in newspapers a little
criticism on it, pointing out the merits or demerits of the findings of the
committee. = The newspaper reading public, which is interested in the
affair, holds for a short time gossip over the matter. Then everything
becomes quiet. The public are silent, the Press is silent and the Gov-
ernment are silent and everybody is silent. The recommendations of the
Sadler Commission and the Hartog Committee, which cost Government
enormous sums of money,.-have met the same fate. If this is the fate
of the committees, I don’t find any reason why, any more committees
should be appointed on this subject. From my statement made above.
it should not be assumed that I disbelieve in toto in the efficacy of
such committees, but they are very lengthy and cumbrous. processes of
investigation to reach a certain goal, and moreover it is so expensive
that if we take a ratio between the expenditure on such a committes and
its outcome, the ratio will be a lakh to one. There are other defects,
but I don’t like to tire the patience of this House by making a categorical
statement of them.

The Educational system in India, its method of teaching, its prescrip-
tion of text books, its examination system, its administrative policy.
and the mode of expenditure concerning it is in such a deplorable condi-
tion that it requires overhauling. I have no mind to narrate in detail
the defects underlying the several headings I have mentioned. The
reports of the ‘commissions and committees on the system of education
in Itndia. are copious saurces, giving ample evidence of the defects of the
system. ’ )
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To seek a remedy for these defects by the appointment of committee
after committee is nothing but ludicrous. So, I most humbly put
forward my opinion for the abandonment of any ideas for the appoint-
ment of a committee that may give reforms to our present system of
education. Sir, we have up to this time, advocated the appointment of
committees and we have seen their fruitless result. Now let us resort
to the policy of summoning a conference and see if anything will come
out of it. In my opinion a conference of this nature should be repre-
sentative of the best educational brains of the land, brilliant professors,
eminent teachers of standing, vice-chancellors of all the universities
and Directors of Public Instruction of all the provinces of India should
form a representative gathering while they should submit written memo-
randa suggesting the best means for the reform of the present educational
system of India. Each of their opinions will be criticised and the best
of the points in which the majority of opinion coneurs will be accépted,
and they will form the basis of our new system and be taken in the
light of the conditions of the country.

Now, 8ir, a point may arise as to the question of expenditure on this
Conference. T should like to enlighten the Honourable Members of the
House with this suggestion, that it should be borne by the provinces and
universities whose delegates will be invited to attend the Conference.
The aims and objects of all the universities are to further the progress
of education.

If by an inter-university gathering, better results can be expected,
there is every justification that the universities of India and other institu-
tions will gladly bear their expenses of their respective delegates who
will attend the Conference.

With these words, Sir, I commend my amendment for your. kind
acceptance and the acceptance of all the Honourable Members of this
House. '

Mr. Pregident: Amendment proposed:

“That for the words ‘to appoint in consultation with the Provinces a Committee’
the following be substituted :

‘to summon a conference of the Educational authorities in India’.”’

Dr. Ziauddin Ahmad: Will the debate now proceed on the amendment
first ? '

Mr. President: Both together.

Mr. Jagan Nath Aggarwal (Jullundur Division: Non-Muhammadan):
Sir, I have much pleasure in supporting the Resolution of my Honour-
able friend. But whenever a committee is proposed from this side of
the House, one would really like to have very strong reasons for support-
ing it beeause, as we know, whenever an inconvenient question turns
up. the best way of shelving it is to appoint a committee and the com-
mittee takes time, spends money, and by the time it reports, the ques-
tion has lost half its -value, and when the report comes, then time is
needed for considering it. The finest way of shelving a question is to
appoint a committee, but this question is so important and the difficulties
of the problem are so great that I think it is just as well if this House
accepted this Resolution and appointed a committee to consider this
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matter. The reasons why I commend this matter for the acceptance of
this House are well known and I will state thém shortly. It is rather
curious that the Government of India have practically washed their
hands of education, and the reason is that it has been transferred to the
provinces. One finds in the latest Administration Reports that the
Department of Education, Health and Lands is responsible for the edu-
«cation only of the North West Frontier Province, control over the Chiefs’
Colleges, the University of Delhi and the denominational Universities of
Benares and Aligarh, and in this chapter we find more about kala azar,
small-po¥ and such other things than about education. (An Honourable
Member: ‘“‘Hotchpoteh’’.) It is worse than a hotchpoteh, because educa-
tion has very little share in the Report, and therefore the need for such
a committee or Conference, if you prefer to call it—1 prefer the word
vommittee— is very urgent indeed. What is it that we really wish to
bring to the notice of tlns committee? What are the defeets that we
would like to remedy in this connection? The first thing that we have
to look up to is that education in this country started with the idea of
providing clerks and we have not yet got rid of that original taint. It
was not education for its own sake, but it was for the:sake of providing
olerks, and that kind of academic education has contin..d. Education
has been divorced from certain realities of the situation and those defects
have not been got rid of. I will just point out to you the defects which
I wish to bring out. One is that we have attempted academic education
mostly confined to persons who are after liberal education only. Our
education has been in the main of a kind which will give a person a
smattering of several things and a real knowledge of practically nothing.
This academic education has suffered from the defect on the one hand of
being carried on in a foreign language and being divorced from the verna-
culars and on the other it has been brought only to a limited class of
people. Only a few people can take advantage of the education. They
go on reading up to higher and higher classes. A man who starts at the
matriculation aims at passing out of the wuniversity and becoming a
graduate or M. A. and he has very little chance of going out to technical
or professional lines or taking the benefit of a general education to acquire,
so to say, an education which will fit him for a career in life. Now,
Sir, with regard to this, you will notice that we have attained to a fair
degree of higher education, the numbers are fairly large, as large as you
will find in any large country. But what do we find with regard to
education of the masses? As regards education of the masses, we find
that after nearly a century of British education, the masses are largely
illiterate, and seeing the rate at which the country is progressing in the
matter of education, it will take a century for illiteracy to disappear from
our country. In spite of the fact that the provinces are looking after
primary edueation, our progress in the last decade has been remarkable,
but even there, I submit it has not been wholly sufficient. My sugges-
tion, therefore, is that this Committee should look into the question
whether primary education and the interest that is being taken in primary
edueation by the various provinces is commensurate with the result being
achieved within a reasonable distance of time. We have to see that the
-ge_neral population does receive the benefits of elementarv education, that
this education is imparted in their vernaculars, and that within a reason-
able space of time, illiteracy should be banished from this countrv. If
thatlls. 8o, then some concentrated efforts on a large seale should be
made in eacly province and the Central Government shonld take a hand
in the matter and should give a lead to the various provinces, and we
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should so arrange matters that within a short space of time, say 15 years.
or 10 years, whichever may be fixed, we may be able to bring up every,
school-going boy and girl into a school and we may be able to impart
education in his or her mother tongue, and then we will have a broad-
based system for evolving higher eduecation. For this purpose, it was
rather unfortunate that the Bill brought forward by the late lamented
Mr. Gokhale was rejected in 1911, and it is time that the Central Govern-
ment took the matter into its own hands and gave a lead to the
Provinces. ;

That is one aspect of this question which I think this committee may
very well look into. Another subject, Sir, which this committee should
go into is, as my friend Dr. Ziauddin put it, the sandwiching of technical
education with the present liberal education. Some time after the
secondary stage, or after the primary stage, you must devise schools in
which, alongside of liberal education, you may be able to impart technical
education to fit these people who are not prepared to go into the
universities with means of earning their livelihood. Technical education
in-arts and crafts and industry is what is needed most and for that
purpose our present system of education is wholly unsuited to the needs
of the modern age. We should also aim at having technological colleges
for imparting education in higher branches, and these are matters which
should be gone into.

So far as higher education is concerned, I am at one with the previous
speaker, Sir Henry Gidney, when he pointed out that at present our
resources are being frittered away in the search for foreign degrees. It
is our misfortune that no man can be equipped for a good many pro-
fessions and for higher appointments in the Government service unless
he has secured a foreign degree. The resources of parents and others
are frittered away in this attempt to get a foreign degree, which after
all may not be worth much, and it is time that we looked into this
question to see that practically all kinds of education are made availabie
for our people in this countrv. A complaint was made by Sir Henry
Gidney that European education is suffering from lack of funds and from
various other disadvantages. May I remind him that that is a difficulty
from which all kinds of education are suffering? And it will be very
good indeed if the community, whose claims he was bringing to the
notice of the House, made common cause with the pgople of this
country. Let them be in the same schools, raise up the standard of
those schools and be on the same benches and see if the system of
education does not make progress within a very short space of time. The
difficulty is that everyone wants to have a separate institution, and in
having these separate institutions the resources of the State are frittered
away. For example what is the use of the Chiefs’ Colleges? You
educate 10, 20 or .30 people at a cost which would enable you to educate
thousands of people. And then look-at the output of your Chiefs”
Colleges. Have they justified the expenditure that the State is incur-
ring on them? How many people eminent in the arts or sciences have
they produced? They have produced Rulers of ‘States but they have
not been fitted for their rulership by the Chiefs’ Colleges. Their train-
ing may have been obtained elsewhere but not in the Chiefs’ Colleges.
Anyway that will be a matter which will have to be looked into.

Another subject that this eommittee may look into would be- the
great ‘waste that is being incurred by the huge number of books that is
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being prescribed. All kinds of books are foisted on - ‘paremts and their
boys and nobody has the slightest regard as to how these books are pro-
duced or of what use they are. These are matters of urgent concern in
which the Central Government may well give a lead, and it should be
looked into whether books are not being unnecessarily produced, ephemeral
Lind of literature, only required for a year or so and then thrown away
at the end of the year. These are matters which have got to be looked
into. I hope, Sir, that the Department of Education, Health and Lands,
looking after other things than education, will turn their attention to-
these thin_s also and call a meeting or conference or whatever they like
with directions to proceed in a business like manner,—mot to tour the
country, I do not want it—to sit down in the offices of the Government
of India, to devise a system, give a lead to the provinces, call any
expert they like, to proceed about it—as I said—in a business like manner
and not to produce a report at a time when nobody will read it.

Mr. A. Das (Benares and Gorakhpur Divisions: Non-Muhammadam
Rural): Sir, this subject was very ably moved by my Honourable friend
Dr. Ziauddin in spite of his not being previously prepared. He has put
his case very well and I think we all have to express aur regret for the
lack of interest, which the greatness of the subject demands, at the hands
of the Members of the Assembly. If 1 may be permitted to say so, I for
one think that education, being the backbone of national existence, is one
of the most important subjects to which any Government has to direct its
attention, and it is a most lamentable thing in this Government that while-
they are fully alive to the fact that most of the present unrest is due to
want of proper education or bad education, thev are still not paying its
sufficient quota of expenses nor taking sufficient interest in improving
the curriculum of education which is given to boys and girls from a tender
age up to the college going age. Ome general defect, which I should like
to point out and which has not been so far hinted at, is that the whole
system is based on a wrong basis. Formerly we had the system of
muktabs or of guru and chela in -which the teachers and the taught were
brought into more close personal touch with each other; and also there-
was the system of not so much putting into the heads of our
bovs what is outside them but of drawing out what
is latent in them. I think the most recent educationists of Furope are
agreed on this point that no child should be made a machine for filling up
his brain with the aid of so many papers and books and all that, but the
system should rather be on the side of drawing out what is in the boy
and pointing out in what direction his natural propensities lie. And after
the teacher or the parent has discovered what is the natural inclination of
that boy or girl, it is his duty to encourage it and to develop it. It is.
obvious at once that those of us who are not mathematicians like my friend
Dr. Ziauddin find it very difficult even to reach the fifth proposition of
Euclid or to pass an examination in ordinary algebra or arithmetic. Some
boys take to the arts side more properly and some take to the science
side. Therefore I submit, Sir, that the principal defect in education at
present is that no general attempt is made to find out for each boy what
he should be taught. That is-the principle on which all education should
be conducted,—it goes to the very root of the educational system. You
cannot have one system for the whole class. Each individual boy has to
be taken in hand. I know it is difficult, but if you want to build ‘a nation
and if you wamt to bring up proper boys and girls, you kave to face the
difficulty. Either face the difficulty or leave it alome, but do not have a.
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half-sided method like this which makes one fit neither for the one nor
for the other. Sir, I have been connected with educational institutions for
the last 15 or 20 years in my part of the country and it often surprises
me how a boy going to school or college is proud to carry, like an ass’s
burden, so many books and papers, which are so heavy that he cannot
carry them. And still he is expected to read them, and with much expense
to himself or to his parents he has to pass the examination. I submit that
the whole system.of education at present, which is based on cramming, is
an entirely wrong system, and the sooner it is replaced the better. My
friend Mr. Aggarwal has drawn attention very rightly to the fact that this
present educational system was introduced by the East India Company at
a time when they were in need of clerks, and now they have got too many
of them. The same principle was the basis when education was first
introduced by Lord Macaulay but it should not be continued now and the
time has come when education should not be given merely for making
suitable clerks or merely turning out automatons for passing certain degrees
and getting certain posts, but should be given really on national lines.

Talking about education on national lines,-I am often thwarted in my
attempts in the district to introduce books which would teach real patriotism
and bring out the national point of view of the boy. How often we are
told that in England from the nursery rhymes right up to the time when
the boy goes to school or college, children are taught about the heroism
of England; even when they are 4.or 5 years old children are taught that.
England is the ruler of the sea and has been the builder of nations and
that England alone stands first; they are taught everything for England
first and then for anything else. Now, if a boy in India is taught anything
about India’s past glorv and about national songs and told who are the
creat heroes of India, it is all tabooed and the teacher who wants to teach
them is always put down as a bad and disloyal teacher. What good is it
to a boy to be taught as to what was done by Warren Hastings or Lord
Clive or by the East India Company? What we want is that they should
be taught about the national heroes of India, like Shivaji and various other
leaders and of what they did for the country and how others are endea-
vouring for the future. Therefore I submit that the whole curriculum of
education for bovs and girls has to be recast in that light.

There are only one or two other observations which T would like to make
because I do not wish to take up much of your time. Take the instance
.of scouting. I am very much interested in scouting myself and take
.considerable interest in it in my part of the country. Our difficulty is to
find funds; and we find difficulty also in dealing with old headmasters who
belong to the old tvpe, because they will not encourage this, because they
think it is a modern innovation and is of no use. I submit that is a
great mistake, and I think it should be the duty of the educational depart-
ment to make it a rule that scouting should be part of the education of
the boy during the recess between school hours and every headmaster
should be asked to conform to it.

Another point I would like to make is about the medical examination
.of students that is being done in each and every public and private school.
A doctor is appointed and he comes on an appointed day and holds the
wrist of the bov and sees his eyes and takes his weight and writes out a
prescription for medicine or for spectacles as the case may be, and after
that his work is done. How is the poor boy to get the medicine? What
I submit therefore is this—and I have tabled a Resolution also on that
point—that out of the game fund or some other fund & small dispensary
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should be attached to each school, and every prescription which is given
should be dispensed and it should be seen that the boy takes the medicine.

I have only made two or three suggestions because the subject is so
wide that one can talk for days together and it is impossible to do justice
to a subject like that without taking up each question in detail. But I
whole-heartedly support this Resolution and if the expense does not permit
of the appointment of a committee, then I submit that at least the modest
amendment of my friend Lala Brij Kishore about appointing a conference:
should be accepted, and I hope that everv Member of this Assembly will
see the responsibility of imparting good education to our Indian students
and will 5ot keep out of the House and thus not vote for it.

Sir Frank Noyce (Secretary. Department of Education, Health and
Lands): Sir, I have listened to this debate with very deep interest. I
must confess, with the last speaker, that I feel somewhat surprised that
the discussion of a motion which was put down by some thirty Members
has not attracted a fuller House. I cannot claim more than ‘a fragmen-
tary part of the educational experience of my Honourable fnend Dr.
Ziauddin. My own experience has been rather that of the taught than of
the teacher, Nor have I been able to take that keen and svmpathetxc
interest in European education which my friend, Colonel 8ir Henry Gidney,
has shown in a practical way on so many occasions in this House. I do
not therefore propose to follow them in their critical examination of the-
defects of the present system of Indian education. Nor do I propose to-
deal in detail with the numerous and valuable suggestions for its improve-
ment which have been thrown out in.the course of this debate. I propose
to deal with this Resolution from the extremely practical point of view.

I am prepared to admit at the outset that all is not well with the
educational system of India. For that we need go no further than the
report of the Hartog Committee, a decument to which I attach consider-
ably more importance than 1 gathered Dr. Ziauddin does. I have here a
number of quotations from that report and they entirely support Dr.
Ziauddin’s view, but T do not propose to inflict them on this House. I
will merely quote one or two sentences. The Committee said:

“Throughout the whole educational system there is waste and ineffectiveness.”

and that, in the primary system, the waste was appalling. Turning to
secondary education, the Committee’s conclusion was that there had been
an advance in some respects, notably in the average capacity of the body,
of teachers, in their improved conditions of service and training and in
the "attempt to widen the general activities of school life. Where the
Committee has a good word to say for anvthing in Indian education, it
is as well that this should be emphasised; but, here' again, thev go on to
say: i
““There are grave defects of organisation”,

and they proceed to detail what they’ are. Dr. Zjau‘ddin has already dealt'
with practlcallv Cre e

Dr. Ziauddin Ahmad: I think vou may give them for the benefit of'
the House. I have read them; but a good many of us have not.

Sir Frank Noyce: If the House is willing, T am prepared to give them'
They say.:

“The whole . system of segondary educatlon is- stlll dominated ')v the ideal that
everv bov v.hp enters a’ secondan school should prepare hlmself or the um\ergltv.
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and the immense numbers of failures at matriculation and in the university examina-
tions indicate a great waste of effort. Such attempts as have been made to provide
vocational and industrial training have little contact with the educational system and
are therefore largely infructuous. Many of the Universities and Colleges show marked
improvements in their methods of teaching and in the amount of original work which
they have produced; and in some of them there is undoubtedly a better training for
- corporate life than formerly. But the theory that a university exists mainly, if not
solely, to pass students through examinations still finds too large acceptance in
India; and we wish that there were more signe that the universities regarded the
training of broad-minded, tolerant and self-reliant citizens as one of their primary
functions. They have been hampered in their work by being over-crowded with stu-
dents who are not fitted by capacity for university education and of whom many would
.-we far more likely to succeed in other careers.”

Now, I pass on to some comments which are particularly relevant to
-the present occasion. The Hartog Committee said that more and more
‘money would be gladly voted for education by the legislatures of India.
And here I would interject the remark that Col, Gidney’s criticisms on’
expenditure on education do not seem to me to be altogether justified.
Like him I have no correct figures at hand, but I gather that, on a rough
estimate, in the larger provinces in the last few years the expenditure has
increased from about 65 to 90 lakhs to over 2 crores, in which case, I
think, it represents a very considerable advance. The Hartog Committee

said :

“Money is no doubt essential, but even more essential is a well-directed policy
-carried out by effective and competent agencies, determined to eliminate waste of all
kinds. We were asked to report on the organisation of education. At almost every
point that organisation needs reconsideration and strengthening; and the relations
- of the bodies responsible for the organisation of education need readjustment.’’—

—a thesis of which we have had considerable amplification this afternoon.
"That, Sir, is the picture which was drawn by the Hartog Committee, and
“that picture hag also been the picture which has been drawn in the course of
“ this debate. But it is when I come to the remedy for the present situa-
tion that I am compelled to part company with the Mover of this Resolu-
tion, and also, though to a very much smaller extent, with the mover of
. the amendment. I hope to be able to convince the House that the pre-
sent is not an opportune time for proposing the appointment of a Com.-
- mittee or even for convening a conference of educational experts. Com-
mittees, as this House is well aware, cost money in two ways. In the
first place, they are very expensive things in themselves, and in the second
place, very large funds are required to implement their recommendations.
I would draw the special attention of the House to the remarks which the
General Purposes 'Sub-Committee of the Retrenchment Committes have
made in Part IT of their interim Report in this connection. They point
out that nearly a crore and a half of rupees have been spent in the course
of the last 10 years on committees and commissions, from which I myself
drew no small sums, I think, as T was on several of them. They add the
very significant remark that, ‘““These figures tell their own tale’’. The
Honourable the Finance Member dealt with this subject in a very
trenchant fashion recently in the course of the debate on a Resolution in
this House, and he expressed my own point of view so well that I make
no apologies for quoting verbatim from what he said in a recent debate on
the Resolution advocating an inquiry into the affairs of the Imperial Bank.
"He pointed out that a great deal of the subject matter which had been
dealt with in the debate and which formed the ground on which the motion
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had been moved had been dealt with in the Report of the Central Bank-
ing Inquiry Committee. ¥or ‘‘Centra] Banking Inquiry Committee’’, Sir,
I would substitute ‘‘Hartog Committee’’. He then went on to say:

“The second reason which I would put forward just now is that, however, muck
we try to kéep down expenditure, these inquiries do cost a very great deal of
money. It is very easy when any point comes up, to say, ‘Let us have an enguiry
into it’, and I myself must confess that I have been rather prone in the past to lend
an ear to suggestions of that kind. But I have learned by bitter experience how
much these enquiries cost and I am becoming very doubtful in my mind whether that
expenditure is always justified. One gets a large number of voluminous reports.
By the time they are received the Government is fully occupied with other affairs, the
attention of the ccuntry is occupied with other affairs, and reports on which so much
money has bLeen spent receive but scant consideration. The reports of the Banking
Inquiry Committees itself in fact are an instance in point.”’

Here again, Sir, I would, if I may, substitute the Report of the Hartog
Committee : ,

“I myself do not regret having initiated that inquiry. I believe that in the future
the evidence that has been collected by the Provincial Banking Inquiry Commitiees
and the Central Banking Inquiry Committee will prove a store of knowledge of
very great value to the country. But I would ask Honourable Members opposite to
put it to themselves—how much attention has the result of those labours received from
the public just at this time when everybody’s mind is turned to big _uiitical develop-
ments, to the immediate troubles in the country, or to the impending constitutional
changes in the near future. Would an inquiry into the Imperial Bank now receive
any more attention, and can we, in our present financial stringsncy, really juastify
ourselves in spending a great deal of money on a further enquiry?”’

May I, Sir, emphasise that every word the Honourable the Finance Member

- said applies with equal, or perhaps greater force, to an enquiry

4®M- into the existing system of education. It may, of course, be held
that education is a matter of great importance,—a point of view which I
for a moment would not dispute,—and that considerations of economy should
not decide the House for or against the Resolution. It has been argued that
at present there is such great waste in education that a Committee of the
kind proposed should be able to suggest ways of saving money or at least -
-of putting it to more economic use. This argument, at first sight, appears
to have great force, but I venture to think that a closer examination of
it shows that it is of a somewhat spacious character. I would urge that
our experience shows that the utility of a Committee of the kind that
Dr. Ziauddin Ahmad has proposed is more than doubtful. During the last
few years we have had in India two Education Committees of great
importance. The first was the Sadler Commission, the second, to which
I have already referred, is the Hartog Committee. The Sadler Commission
was intended to be confined to the investigation of the problems of
secondary and higher education in Bengal, but it took on an all-India
<character. The Hartog Committee covered all branches of education in
all provinces. It went deliberately beyond its terms of reference and made
constructive suggestions relating to every branch of education. If Honour-
able Members of the House will read the Report for themselves, I think
they will find that this contention iy justified . . . .

Dr. Ziauddin Ahmad: Will you kindly mention half a dozen of their
recommendations.

Sir Frank Noyce: I would like to mention two very impaortant ones,
and I will do so in a minute or two. In addition, the Royal Commission
on Agriculture devoted a very important chapter of their Report to educa-
tion, and I may mention in passing that that chapter received the warmest
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commendation from Sir. Amherst Selby-Bigge, who was also a’ Mernber . of
the Hartog Committee, and is one of the most prominent authorities on
education in England. The Royal Commission made some very definite
suggestions, and those are given in detail in their Report. Now, what has
been the effect of these committees and commissions? The Sadler Com-
mission produced a Report which, with appendices, ran into 13 volumes.
That Commission cost over 33 lakhs of rupees. Whatever may be the
merits of the recommendations made by the distinguished educationists
who composed it, of whom my friend Dr. Ziauddin was one, the hard fact
is that effect has been given to them to a very small extent in the pro-
vinces to which thev were primarily addressed, and to a limited and con-
flicting extent in two other provinces only,—the United Provinces and the
Punjab. The Hartog Committee was distinctly of an all-India character.
The cost of that Committee was slightly over 2 lakhs of rupees. The
Report was no doubt of value for the facts it disclosed to the Indian
Statutorv Commission. But what has been its constructive value? _Tt
made several recommendations. I need only quote two of the more
important of them—those for the better administration of vernacular
education and those for increased facilities for the education of Muslims.
No Provincial Government, so far as I am dware, has so far been able
to give anything like full effect to these recommendations.

Now, Sir, I turn to another aspect and a very important aspect of
this matter. One reason why it appears to me that committees of this
kind appointed by an outside authority have failed and must fail in their
attempt to direct the educational policy of the provinces is that the pro-
vinces, rightly or wrongly, object strongly to outside direction in matters
of education, even in the mildest form of recommendation or suggestion.
I would remind the House that except to a limited extent in regard to
European education in some provinces, not in all provinces,—thev have
complete self-government in educational matters. Theyv are very jealous
of their powers. Their Legislature, as one may judge from their Budget
debates—my impression seems to be rather different from that of my
Honoursblé friend Sir Henry Gidney—take more interest in education than
in-any other subject under their control except perhaps politics. Thev decline
to believe that outsiders, however distinguished, can understand their prob-
lemg and help them to solve them. They realise, quite rightly I think, that
conditions of race, community, language, social customs, administration.
finance and edueational inheritance differ so radically and widely from
province to province that there can be no common solution. In our voung
days we were all plagued with problems on a mysterious topic described
by the symbols G. C. M. (Greatest Common Measure) or H. C. F. (Highest:
Common Factor). Given certain factors, it was possible by some juggling
and little understanding to arrive at a factor which embraced them all,
but by the very nature of educational problems, the greatest common
measure of our provincial factors must be so vague and general as to be’
useless as a guide to any of them. The more nearlvy a statement of
educational - poliey,” administration, ' finance, curricula,” and examination
represents all-India, the less helpful it must become to particular provinces,
for on arriving at an educational greatest common measure, it is necessary
t6 eliniindte afl that which is peculiarly and distinctivelv 'pr‘o'vi'npéial”;’ in
other words. “to eliminate . the very -factors which must be taken into

account if -the solution 'is to be of ‘any- practical value.

BN
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Having got thus far, it may be asked what the Government of Indie
propoge to do in this matter. I would remind them of another conclu-
gion -of the Hartog Committee which has already been mentioned by Dr.
Ziauddin Abhmad, though he only devoted a few sentences to it at the
end of his speech. The Hartog Committee suggested that the Govern-
ment of India should serve as a centre of educational information to the
whole of India and as a means of co-ordinating the educational experiences
of the different provinces. That, Sir, is a view which the Government of
India accept and on which they are prepared to act. Let me remind the
House of whrt I said in a speech I made when the subject of education
was last before this House. I then pointed out that the Hartog Com-
mittee had suggested the resuscitation, or rather the revival in a some-
what different form, of the old Bureau of Education, which was abolished
in the last era of retrenchment in 1923. The functions of this Bureau
would be to give information and advice to provincial administrations and
to keep them in close touch with each other. They also recommended
the resuscitation of the Central Advisory Board, which was also abolished
about the same time. That Board consisted of the Educational Commis-
sioner with the Government of India, who was Chairman, an expert from
the United Kingdom when required, two Vice-Chancellors of Universities
in India, one of ' whom was a whole-time officer, two Principals of privately
managed colleges, four Directors of Public Instruction, and four non-official
Members interested in the subject of education. I drew the special
attention of the House to the last item in this list, namely, four non-
official Members specially interested in the subject of education, for
among them was the honoured name of the Right Honourable Srinivasa
Bastri. I explained that the revival of this Board was under the consi-
deration of the Government of India, and added that the question was
obviously one on which it would be necessary to consult Local Govern-
_ments. Some progress has been made since then. We have asked
Provincial Governments for their views on the subject. Their replies are
still not quite complete—I think there is only one still outstanding—but
I am glad to find that the majority of the Local Governments recognise
the necessity for the resuscitation of the Advisory Board which will be
in & position to advise Provincial Governments and Administraticns on
all matters of policy, administration, gtudies, examination and spending
of public funds referred to it by the provinces.

That, 8ir, is the present position. As soon as financial conditions
improve—and may that be very speedily—the Government of India propose
to proceed with the establishment of this Board, and this House, will, I
have every confidence judging from the tone of the debate this afternoon,
willingly vote the funds that are required. When it is revived, the Board
should, I venture to think, provide the most useful and economical means
of enabling the Government of India and the Provincial Governments to
formulate a definite and continuous policy in regard to educutional
systems in this country and will be a much more practical and far less
cxpensive means of doing so than a committee of the kind which has
been suggested in the Resolution.

I trust that what I have said will convince the House that the presens
is not an opportune time for the setting up of a Committee such as that:
suggested by the Honourable the Mover, and that, in these circumstances,.
he will not press his Resolution.

v
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I come now to the amendment which has been proposed. With that,
as T have already said, I am in a position to sympathise much more than
with the original Resolution. But I still hold that at this juncture when
Local Governments are occupied by so many more pressing problems, the
proposal to convene an educational conference is hardly likely to commend
itself to them. I would again reiterate the view of the Hartog Committee
that money is essential for any reorganisation of the educat.onal systems
in India. That money will not be forthcoming until financial conditions
improve. By that time we hope to have our Central Advisory Board for
Education once more in being. I would submit for the consideration of
my Honourable friend the Mover of the amendment that this Advisory
Board meets the object he has in view. Not only so, but it goes much
further. He has suggested merely an ad hoc conference, which will be
summoned once and will then disperse. What we propose to do is to set
up a Board which will be permanently in session. I may mention for
the information of the House what the constitution of that Board is likely
to be, and I should be very glad to send the Honourable the Movers of
the Resolution and the amendment and an, one else who is interested
in the quéstion a copy of the letter which we issued to.the I.ocal Govern-
ments on the subject. We propose that the Board should consist—
provisionally that is—of the Educational Commissioner with the -Govern-
ment of India as Chairman, 10 representatives of the Provincial Govern-
ments who would ordinarily be Directors of Public Instructions,. 9 non-
official representatives of the provinces, and 3 nominees of the (‘uvern-
ment of India, totalling in all 23. . S

In conclusion, Sir, I would submit that what we want now is not
further committees of enquiry but a body to which the Local Governments
as well as the Government of India in regard to its centrally administered
areas will turn for advice and assistance in carrying out their schemes for
removing the blots on the educational system of thig country. We know
what is wrong, and we have tonsiderable material -on which to base.
schemes for putting it right. A permanent body of the kind, the constitu-
tion of which the Government of India have under consideration, should
facilitate development in the right direction, I trust that after this
explanation the Honourable the Mover of the Resolution and the Houncur-
able the Mover of the amendment will withdraw their respective motions.
(Applause.) ‘ :

Dr. Ziauddin Ahmad: 1 just wish to say one or two words in connec-
tion with the points suggested during the debate on this motion. Let
me take first of all the question of European education suggested by my
Honourable friend Sir Henry Gidney. I wrote a note some time ago and
drew the attention of the Education Department in the United Provinces:
to the fact that as fatr as the co-ord'nation of studies is concerned Euro-
pean education is the most mismanaged. If the present state of affairs
continued then the domiciled community would be excluded from all share
in the administration of the Government after a few years. They have
got a system of education and of examination of their own, but it does
not fit in with the general plan of education prevailing in the country.
Their final examination doeg not entitle them either to join the university
or the training colleges. There must be co-ordination between their plan.
of studies and the plan existing in the country. I am ‘sorry that no
attention was paid to it by the Director of Public Instruction, who thought
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he was the all-knowing man, above any suggestions from any intruder.
The net result- wag that nothing was done, and the pesition remaing as
pictured by Sir Henry Gidney..

One point wag raised by my friend Mr. A. Das from Gorakhpur about
the old institutions, the patshalas and the guru teachers. In this con-
nection I may point out that last time, when I wag in Germany, I met
one of the greatest educationists there Prof. Sprenger. He pointed out
that there was one aspect of education highly developed in India, and
whose abs nce in the German system he deeply regretted and it was the
development of the spiritual side in the education of children. In the
old system of education in India, the spiritual side was very strongly
developed Unfortunately it is non-existent in the system of education
in the West and it ig . non-existent 1n India. We should make every
effort to restore it. -

As regards the amendment proposed by my. distinguished friend, Lala
Brij Kishore, I am in entire sympathy with him. Whenever the Guvern-
ment do not want to do anything, they appoint a comgittee, and by the
time ‘the committee reports, the whole thing is forgotten ar ! no iction is
taken. He suggests a conference, but I have a difficulty if the members
of the conference wrote . separate minutes as he suggests, and expressed
.their opinion, who is to decide as to what is right and what jg wrong?
Even if you convene a conference, a committee will have to be set up
to sift the arguments advanced by different members of the conference.

As regards the suggestion of Sir Frank Noyce, I very.much:welcome
this announcement. In fact, I have been waiting for the last two years
to hear an announcement of this kind from the. Government Benches,
and I am very glad that after all the promise has been made. 1 sen him
a note last year on this point. ‘The exéuse of financial stringency is not
so acute now. This may have been true about September 1931, but it
is not true in February 1982. On. account of the tlight of gold- irom.thxs
country to England, the financial position. of the Government of India
has very much improved. I shall discuss thig question at the time of
the Budget. If the Honourable the Finance Member had been hnre, 1
would certainly have asked him whether it is not a fact that, owing to
the flight of capital and the inflation of money, the Government have: pald
one of their loans and therefore we are relieved at least of the interest on
that which we would have ptnd had not the capital been pald up. I be-
lieve the financial position is mot bad mow... The thing that is” wanting is
some definite proposal from the Education Department and a sympathetm,
consideration by the Finance Department, and I am certain that on
account of the interest which non-official Members of the Assembly ‘take
in matters of education, Government Wﬂl have the unanimous support
of the Finance Committee and the unanimous support of the ‘Assembly.

In thig connection I will point out one particular thing. I under-
stand that there -is a proposal to do away with the office of the Com-
missioner of Education. The suggestion was concealed in among the many
papers put before the Finance Committee, and just as many officers sign
hidden papers without noticing the oontents of the papers put up by
their clerks, the suggestion was accepted by the Finance Committee.
I thought that the subject would come up later on when I would raise
my.voiee of protesh. When the Government of Indig in the Department
of Education express any opinion on eciucatxonal mattem the draft must
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be prepared by a person who commands respect and authority in the
minds of the educationists in this country, but the moment it ig found
out that a particular document wag drawn up by a person who is not
commanding universal confidence on account of his learning and experi-
ence, that document loses all its importance and then the Governnient of
India will lose their position as an educational authority, and they might
as well omit the word ‘‘Education’’ from the list of the subjects, or as Sir
Henry Gidney said ‘‘Hotchpotch’’ subjects, attached to the Member in
charge of this Department. While I welcome the announgement made by
Sir Frank Noyce, I st]l insist that it is not a substitute for the committee
of inquiry I proposed. Of course they have got a very good argument,
namely, that they have no money. The expenses of the committee may
be insignificant, but to carry out their recommendations will cost money.
If the flight of gold continues, we do not know what may happen in &
few monthg time. I think the position of the Government will brighten
considerably. When I moved this Resolution, I did not mean to suggest
that the Committee should be set up immediately, but I do suggest that
the matter should be taken up as soon as conditions improve and the
necessary funds can be provided for carrying out the recommendations
of the Committee. In the meantime I think that Government should
get to work on the subject and have the material ready, so that action
may be taken as soon as it is possible to do so. With these few words
I resume my seat.

Mr. President: The question is:
““That for the words ‘to appoint in consultation with the Provinces a Committee”

* the following be substituted :
’ ‘to summon a conference of the Educational authorities in India’.”

The motion was negatived.

Mr, President: T will now put the main Resolution.

Lieut.-Colonel Sir Henry Gidney: On a point‘of order. May I ask
you whether it is necessary for Government to reply to the offer made by
the Mover of the Resolution. 14

Mr, Presdent (the Honourable Sir Ibrahim Rahimtoola): There is no
further reply. If the Member of Government in charge wishes to reply
he should ask for the permission of the Chair to do so.

Lieut -Colonel Sir Henry Gidney: I want to decide which way to
give my vote. ’ '

Mr. President: The Honourable Member has to decide on the debate
as it has taken place. o

Lieut.-Colonel Sir Henry Gidney: Very well.

Mr. President: The question is:

“That this Assembly recommends to the Governor General in Council to appoims
in consultation with the Provinces a Committee to suggest suitable modifications in
the existing system of education in India in regard to policy, administration, general

plan of studies and examinations and the most economic method of spending pu'lic
funds for education.”

The motion was negatived.
The Assembly then adjourned till Eleven of the Clock on Wedneadeay;

the 17th February, 19332."
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